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LEGISLATIVE ASSEMBJ"Y. 
Tue.dar, Slit Merch. 1931. 

. The Assembly met in the A8Bembly Chamber of the Council House at 
Eleven of .he Clock, Mr. President in the Chair. 

MEMBER SWORN: 

Mr. Rama Shankar Bajpai, O.B.E., M.L.A. (Government of In.d~: 
Nominated Official). ... 

QUESTIONS AND ANSWERS. 

ABOLlnON 01' TEll POS'l' OJ' P.&.8SlINGBR SUPBBINTDDDT Olll' RAILWAYS 

1168. *Dr. ZlaucldJD Ahmad: (a) Are Government contemplating to 
abolish the post of Passenger Superintendent? 

(b) At what stations have those posts been abolished? On what J'riu-
~iple selection of station has been made 1 

(c) Have Government arranged for the supervision of comforts of the 
third class passengers 1 What arrangements, if any, have been made 1 

Mr ......... L. Panou: (a) Government have no definite proposal under 
.contemplation for abolishing the posts of Passenger Superintendents. 

(b) Government have no information that these post& have been abollah-
oed at any stations, but with the present need for drastic economy, it is 
possible that Railway Administrations have reduced the number of such 
post&. 

(e) As previously stated, Government are not aware that the number 
of such posts has been reduced, but if they have been, the interests of 
-passengers will no doubt be rro.pervised by other members of the stat! such as 
Station Masters, Platform Inspectors and Guards. 

"lB.A.VlILLING AUOWANCD FOB RBOORD SUPPLIlIB"J AND Dt7rl'BJB8 01' TE. 
IlIIPBBUL RBOOBD DJlPABTKlDNT. 

1169. *Pudl\ SatJtDdr& .&tIl Sen: (a) Is it not a fact that the record 
suppliers and duftries of the Imperial Record.. Depanment moved to Delhi 
in the same period a61 the staff of the Director-General of Posts and Tele-
-graphs, "i •. , in October, 19261 

(b) Is it a fact that the record suppliers and duftries of the office of 
the Director-Geu.era.l of Posts and Telegraphs were giveD till -ftlUIII 
allowance admissible to the third clus superior servants? 

(28.) A 
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(e) If the replies 'to parts (a) and' (b) be' in the affirmative, will Gov-
ernment please state why the same oonoession was not granted to the 
record suppliers of the Imperial' Record Department who also moved in 
October, 19281 

(d) Is it a fact that the record suppliers of the Meteorologioal Depart-
ment, who mOTed from Simla to Poona in February 1_ were also given 
the ooncession referred to in pari (II) above" ' , 

(6) If the reply to part (d) be in the affirmative, will Government please· 
explain ~h,~ ~eaning of the l~t seatenee (beginning with "It was realised 
after thIS ) In the &nswer gIven by )lr. J. A. Shillidv to my starred 
question No. 962 on the 16th March, 1931? " 
~. 1. A. BhIWd,.: (a), (b) Bnd (d). The reply is in the affirmative. 
(e) and (e). 'With your permission, Sir, I shall deal with pans 

(e) and (e) together. Sanction to the payment of travelling allowance atl 
4th grade rates to the staff of the Imperial Record Department had been 
given before the concession of travelling aUowance at 8rd grade rates 
mentioned in my answer to part (0) of .. CJueetic.n No. 962, dated the 16th 
March, 1981, was sanctioned. Later, when the daftries and reoord suppliel'l 
"f the, Imperial Record Department lIubmitted a representation as~ tbat 
• similar concession should be accorded to them, their representatioa WAil 
rejected &8 it wag reali&ed that an unsatisfactory precedent was being 
created and it was therefore deeidednot to extend this concession to any 
o\her department. 

MOTION FOR ADJOURNMEN'r. 

FATUTBB 10 PBanVB rAW dD OaDn m TRB PBOu DrnsION AND 
TOUJI'GU lhlft'BlOT· O'P B17BIU. • 

. JIr. PreIldent: Order, order. I have received notice from Mr. Jehangir 
K. Munshi that he proposes to 88k for leave to make a motion fnr the 00-
jGQ.1'IlIIlent of the business of the Houfle today for the purpose of disoussing 
Q definite matter of urgent public importance 88 follows: 

"The Government of Banna's fail ore to prel8rve law ar..d order and to protect 
the livell and property of the people linns in the Pep Divilion and in the Toanga 
Diltriet. of Burma." 

I have to enquire whether BOy Honourable Member h88 any objection' 
to this motion. 

"I'he BcmoarabIe Sir 1 .. 11 Orerar (Home Member): I take objection 
to thiFl motion. The Local authorities are taking the most strenuous mea-
sureR t{l preserve tranquillity in t.hose areaFl.. I su~mit that pr£'mature 
discuBsion on information which mllA necetJllarily bemcom~lete could only 

.. add to the difficulties of the Local AdminiEltration IPld mtght exasperate 
feeling with very undesirable aDd dangerous results. . 

1Ir. Prl8!c1ent: Objection has been taken. I would request ~ho~ H~. 
Q~\>le. Mentbers who are in favour of leave being granted to nsa. In t~etr 
pTaces. (21 Honourable Memba:t ~ up). As:less t.bantwenty VB 
Members have risen; I have to iml)rmMr, 14U1l1bl tbet· h. b.u not .the 
leAve of the Assembly to move his ~on. 



THE WHEA1' (lMPORT DU'J'Y) BILL. 

!'he HODourabll, 8Jr GIolII BaiD, (Member for Commerce and Rail-
wllys) ': Sir, I move that the Bill to, impose 8 temporary duty of customiJ 
on the importation of wheat he taken into con9ideration. . 

- .At this period of the session, Mr. President, I doubt if any of us take 
the se.me interest in the eloquence of each otber as we did at an earlier 
period, and therefore, while I shoJI try tv explain clearly what the object 
of this Bill ~s and ~hy it has been introduced, I will endea.vour to put. the 
case ~ concIsely as IS r.enElOnably possible. In particular as regards matters 
on which a subsequent opportunity will occur for esplaining the Govem-
ment position at the time when specific amendments are moved, I will, as 
far as possible, reserve what I have to say until those amendments ue 
reached. 

Perhaps, I can best begin by going back a little ,and esplaining bow the 
present situation has come into existence. During the three years upto 
1927-28, the importation of wheat into India all8l'&geci about 50,000 tone 
a year, and the whole of that wheat was taken, I believe, by the mills &t 
the ports. Even that quantity of wheat as compared with the pre-war 
figures WBS 0. subEitantial increase because for a period of years before trhe 
war, I think I am right in saying, that the imports were negligible. Then 
came the twa years, 1928-29 and 1929-80 when, owing to short crops oJ1 
over Northern India, particularly in 1928-29. the actual quantity of wheaj 
produced in the country was less than the consumptive demand, and very 
s.b~ntial, 'quantities of wheat were imported from abroad to fill up the 

, gap .• \. In 1928-29, the im~s' were over M)(),OOO tons, and in 1929-80, I ,-
think. over 350,000 tons1 ~d objection to theee imports was made at the 
time, and indeed I think{t IS obvious that, when there is an actual8h~ 
of food grains, no one "'ould wish to reetrict the imp'l.X¥ and thereby affecf 
very seri9usly the int.erests of the eonsuming classes' \. Then in the8pring 
of last year, in April and May ,1980. s big change occurred. Instead 
of a short crop, there wa.r.r what I believe to be the record wheat crop thsb 
India has ever produoed, 110 far a8 our statistics show. The total produo-
tion was estimated &t between 101 and 101 million tons, SO far as we have 
been able to estimate in a normal year, with wheat at the pricee which' 
have ruled during most of the post-war period, it does not Beem likely that 
the consumption of wheat in India can much esceed 9 million tons. and 
on that basis, the natural result that might have been espected to follow 
the very big crop of 1930 was a large export from India on a scale very, 
much greater than has actually occurred in any year Slince the war except; 
1924-25. During the first sis months of the year, from April to October, 
there was l\ substantial expbrf; of wheat, though not perhaps on the scale 
that might ho.ve been espected. U'p to date the total amounts to aboufi 
100,000 tons, much th)greater 'Portion of which wae e~ in t~e fint 
MX moilth's of the year .. For while' t~ere was a :bum. per orop In IndIa, thl'! 
crops in the other graa wheat-produolD~ coubtries of the world such as 
North Amerioa Australia. and t.he ~emine have &lao proved to be verv 
la~e crops, rih the Te8ult that the world priee, of wheat haa mo:ved 
steadily downwatda. For a time the Indian plica feU with the world pnoe, 
but about the end on.at October O1'the:b8RiDnin~ of ~ovem.~er, a some-
.... hllt remarkable phenoinenIJD ocaurred. beeauee the IndIan pnce, b.n to 
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lose ita relation with the world price and to an unexpected u1ient showell 
• power of resistance as if a level had been reached at which thOle who bad 
wheat were not prepared to sell. I hai said that this· was a somewW 
1DleZpected result but on the other hand Qltbough the price in India toda, 
iFf well above export parity and exports t erefore cannot; take place. yet; ia 
the great wheat markets of Northern India the price today is I be1iew 

l lower than any price that has been recorded for something like 80 yean. 
It has gone down to very low levels indeed and has reached a leVel where 
the return to t.he cultivator must. be very small. Now obviously that 
created a position in which it became neceuary for Government to oop. 
der what measures were poaaible to assist the cultivator as far as that could 
be done) Now, at this point there is one particular matter which I thinII! lit iff desIrable to make plain. If. Indian wheat were bej~ ~ 
.ooay, and if the price of wheat in India were moving closely ~tb the 
level of world prioea then an import duty would be entirely nugatory ana 
~ould produce no effect at all. In the first: place if that were 80, it is very 
improbable that any considerable imports would take place in any pan 
of India. And even if they did, all that it would mean would be that the 
oompetition in the export markete would pro taftto be reduced to the extaDt 
to which in aome of the Indian markets remote from the wh~ 
areas there was a certain importat;ion of wheat from abroad. 80 lcmg M 
pricef" are at a level at which exports are takiDg place freely ,an impeJlt 4u~ 
for the purpose of assisting the cultivator can. produce no etJect. It is quite 

,
tI,le. ii can be argued, that it will do no harm. but equally it will do no 
good, and it was precisely the fact that Indian wheat pricee bad ceuecl to 
hold a clear and distinct relation to world prices and that export had al· 
t,pgether ceased that raised the quMon whether in thOle cireumstaDcet if 
W&8 not desirable to impose an import duty. 

Now. Sir. I think it is well that I should explain, as far M I can, what 
in the view of Government an import duty can do in the ezistiDg cireums-
tances and what it cannot do. A protective duty naturally operates in 
two different way&. In the fint place it restricts the market for the 
imported article and it enlBrgea the market for the indigenous article. That 
is one result that you may naturally expect from a protective duty. In the 
second place. under normal condttions. Olle would expect the price of the 
indigenous goods to go up to tbe full estent of the· duty. That is the prin-
ciple on which all our proteotive dutiea so' _ have been put fonrudua 
in faet they have actually worked on that way. But the reaaon is .w ia 
all the caS6& we have hitherto had to deal with it is the cost of imporiMioD. 
which regulates the price in India. If you make the imported article IDGl'e 
expensive tben inevitably the price of the article made in India will go up. 
But unless tha.t condition is fulfil1ed, unless it is the cost of imporiatioa 
which is tbe re~ating factor, then whatever duty you impose (lamlo. have 
that result. That condition i., not. satisfied tod&y in the OMe of whea.t. If 
is not the cost of importation which if! aetuaTIy regulating the price of 
wheat in the markets of Northern India, and .tha.t is ratlber si~ifioant.l, 
&bo~ by thefaet. that, notwithstanding the fact. that. a very heavy dut, 
eame into force from the date this Bill was iDUocIoned. the prioe of wheat 
in the Puniab mar~ete is not hiRher, but is if, 8D'9'thiDIt a little low. th_ 
I. wae at the tittle 'of the introduCtion of ... Bill. Now, the NMCIIl·, why 
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the price of wheat in India has not increased as a result of the increase in 
*he cost of imported wheat is mainly the ez:istence of a large fAlIIPlus stock 
?f . wheat in N~hern India today. What the amount of that surplus ia 
It 18 eJ:tremely difficult to say. One of the e.timates which was put forward. 
in a. ~vernment communiqutS as long ago as last July was something like 
a millIon and a quarter tons. That estimai;t, was arrived at on the basis of 
.he normal consumption of wheat. wheat being taken at a certain price-
the averag~ post-war ~rice-and the statistical figures of the last 5 or 6 
yeKEI showmg the not Imports or the net exports. But that estimate did 
not take account of. and could not take account of. two other factors. One 
of thole factors is that when food gr~ins are cheap. you may naturally 
expect that consumption will be greater than when food grains are dear. 
And in the HCOIld place it did not and could not take account of the f" 
that when wheat is relatively cheap as compared with other food grains. 
then there will be a change-over to wheat from the other food grains and 
the consumption will go up. I believe I am right in saying that for the 
pag!; eight or nine months. that has been very much the condition of things 
in Northern India. and I remember several months ago I was informed 
that in one district in the Punjab where relief works were still being carried 
on on a small scale. the whole of those in receipt of relief were being sup-
plied with wheat because it was the cheapest grain there waEl. I mention 
that because onoe in the Government communiqu~ an estima.ted figure is 
given as the amount of the surplus. then the figure gets into peoples' mindfl 
and they a.re rather apt to accept it 88 gogpel. It is very doubtful, I think. 
whether the surplus can be as large 8S we were originally inclined to put 
it; but if it is smaller. it is quite uncertain how much smaller it is-eJl 
that we know definitely is that it is subMiantial. I do not think there ia 
any question about that. It is a substantial surplus; but we have found it 
impossible to arrive at a trustworthy figure. If that be 80, if there i. a 
Bubstantia.l surplus of wheat in existence in Northern India, then as 1000' 
8S it eDst, it will tend to hold down prices, and until it is absorbed it is 
impossible for any import duty that might be imposed to operate upon the 
price as it would if the price depended on the cost of importation. There-
fore at the present moment the advantage to the cultivator which can 
result from the duty is mainly thia that it does to " certain extent eUlarge 
~e market in whioh he can .u his ClOp •. 

I The view GovemJDent oook OD thete faota waa that it wu worth while 
to\ntroduce this Bill. even although for the time being its objective is • 
limited. namely. to secure, as far as cam be done without injustioe to 
other .interests which have to be considered. the Indian market for Iadian 
wheat. Having reached that decision. they felt it was desirable ~ ... 
the '~unt of the duty should be fully adequate to secure the object in 
view. They did not feel that it was possible to proceed in the way in 
whie the Tariff Board usu&lly proceed. when they make inquirie. about 
protectiove duties. because Oli the one hand it i8 extraordinarily difficult 
to detel'Dlm.what is the fair selling prioe for Illdiari wheat. and even if it' 
were lJOI8ibJe to· determine it there is no means avaUable at the moment; 
by which it could b", secured. In the second place. it was quite imposaible 
to aacertain for moretban a Very few months ahead the probable price 
at whioh wheat wouW- be imported. ·It is • to4ally diifel'eDt matter whea 
you are dealing with the great agr1~ultural products from what it is whea 
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'yo"$' are dealing with manufactured article.. Once the seed is ill 
the' ground, then, given good weather, you will get a certain quantity of 
grain at the time of harvest, and. that q.uan.tity has BOt to be disroBed of 
somehow' in the ,,'orId'8 markets. . The prioe at which wheat may be 
'selling nine or ten months ahead depcmds entirely on the North American 
eropa of the ("oming Summer. Any attempt to adjust the amount of the 
duty to nny theoretical figures seemed to the Government of India to be 
doomed to failure, Hond therefore t.hey thought the beat way of dealiDg 
with the situation wall to impose a dut~ which would clearly be etYectiye 
for it.s object, namely, to Secure the Indian market for Indian wheat, and 
to impose it for a year only, because the situation may change 80 mate-
rially in the COU~ of the year that the circumstances which may haft 
to be faced a yeaz' hence may be totally different from what they are 
today. There was the less objection to this COUl'llt" because, as I ha .. e 
already explBmed, 80 long 8S there is this large 8U1'plus of wh_ bangina 
over the mBJ"bts of Northern India, for 80 100'1 the price of wheat ill 
India will depend on the demand and supply in India, and the world price 
-of wheat is not the governing fa ('tor.., 

These were the main points which Government took into OOIl8idtrMica 
in dealing With the matt~r. As I have already said, I pl'OpOII8 to !WI na 
moet. of what I have to say about the amendments on the paper to the 
time when these amendments are reached. I will. however, Bay ODe or 
two words about two clauses of the Bill. 

Clause 8 of the Bill was included because of the peculiar position occu-
pied by the mills at the portB. Ordinarily when a protective duty it 
imposed, it takes effect at' once and no concession is made on the ground 
that there are merchants aDd otht'l'B who hive &!ready V1acw III 

and ihe re880D for .. hat is this, that in the ordiDary ease the price 8081 up 
to $he full extent of the dutyimposeci, and thole· who have placed orde1'I 
ahea4 can ordinarily e%pect to dispose of the Artictea they are bringing into 
the 8O\lDtry. at a pri~ high enough to repay them for the coat of the 
:addi~nal '.uty. The abnormal feature ill the preaent case ia that, while 
this surplus.of wheat e:s:ists in Northem India, the imposition of the dul, 
-cannot be fonowed by a corresponding mcrel88 in the prioe, and if DO 
-concession were made, then the whole burden of the additional duty-
and it will be a very. hesvy burden, it amountl to Rs. .40 per ton-lalla 
UpoD the mills, and BS toMy cannot get ·the money back from their custom.-
ilr8, they would have to !M8t it themselves by payments out of capital~ 
Government felt· that thiIJ' was an entirelv abnonnal situation for wbiah 
IlD enti1'81y abnonnel eonC8Bsidn was necMsat'J. 

'that is all I propose to say on. that point at pretent. Utough I .. 
bave·more to say when the amendments relating ·to this . point come up. 

The 'other point I ehomd like ,to aplaiD now iII·about oIa.Uie 4 .. ,It 11 
obvious·thatonce the surplus' i • .morbed and the dutY be(iOmea funy 
efleotiT8 in raiamS{ the priceR of wbeat, theria qUeitinft mUlt II'iIe "hw. 
Government .re boUJid to oonsid81' uto 'whether" a tluty 88 hea"; .. -the 
duty ·.weh this ·Bill aee1is.t,e imJW)Re would riot. 'be ·too Mvem upOn the' 
C'.onsumer .. That ill';' pOint· tbat will hde to be cOIuridere.1; No", it W1t 
'knew IiccnnWy' what· tlte i~lus of whe~ III Northe. la4ia f~ toda" 
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and, if we could estimate accurately what the consumption of wheat was 
likely to be, then with these precise data before us, we might have been 
able to adjust the amount of the duty so as to avoid the need for any 
special provision. 'But as we cannot get these data,-and there are no 
llwallil by which we Cfln get them-it seemed neceBsary to take power for 
the Governor General in Council to reduce the duty if necessary when it 
appeared or if it appeared,-it may not happen at all, we cannot foretell 
the future course of prices,-but if it appeared that the duty was J:>ecoming 
K 8Orious burden upon the consuDler. the Governor Genera.l in Council 
'Should have power to telreve him of that burden. That, Sir, is the object 
of clause 4, nnd that, Sir, I think, concludes all that I need say at this 
tltage in moving that the Bill be taken into consideration. 

Mr. '0. O • • 1awaI (Calcutta: Non-Muhammadan Urban): Sir, I move,;~ 

"That t.he Bill be circulated for t.be parpoM of elicit,ing opinion thereon by the aa. 
May. ]931." 

Rir, when I came to this Assembly, I had thought that here was a 
place where the lion might li~ side by side in peace with the lamb, but it 
seems, from "'hat little experience I have had of this House, that th .. 
platle of the one is inside t,he other. The process commenced yes~ay. 
and it is still going on, and we are not yet sure that we shall Dot see mora 
of it 811 we pl'O<'eed. It seems, Sir, that the Bengal lamb exists to be 
devoured by the Punjab lion; aU the 8ame. I desire to tell my Honourable 
friends coming frotn the Punjab orfl'Om other parts of India that the 
lamb is not the only animal which Bengal can boast of. There is the 
Bengal tigel', Rnd remarkable B8 the phenomenon may be, even the lamb 
may sometimes be metamorphosed into the tiger. (An HOMura-ble Mem. 
ber: "As it is today".) ! 

KIa KaiaNDmad'Shah .awu (West, CentrAl Punjab : Muhammadan) : 
Separate yourself from Indians. 

1Ir .. O. O ........ : My frienr} says, separate yOUJ'Belf fronl India,. It 
i", a1l very· well to take up that high and lofty attitude when you have more 
to gain than to lose. But· if myfrienda will place them~lves' in the 
position of those whom I have the honour in represent in this House, I 
IDl Flure We shall hear a diBerent tale from that Ride of the House. 

Sir,tumingnow to the' Bill-which is before the Houle, what I say is 
this. I have listened very carefully to the 'speech which the Honbu1'8ble 
the I.ea.<ier of the House. has just. made, and if any arguments ,,,e", 
needod 88 to why' this, Bill should Dot be proceeded 'With, we could not 
have n. betttlrandmore convincing oase put before us for tb~ purpose 
thAn that speech. My friel).d has admitted quite candidly thAt +.here are 
no definite figul.les upon which we can prooeed. Ev(~,ryt.hlng· is in the 
regipl1 _ of CQnjel·tur"':; w~ ,have got to take·· things for gJ'IlnW. S6atistio. 
such ,~s, theJ'(' nrE' nnd- such as Government theD'1"l"8Rh~ at- ,.. stage 
put forward, ore no~' to be discarded. 118 "llnt.rostwot'tlly·". I belieye 
that ill the expression which my friend himself had uRed. 'Die figurea 
whieh were ~i\'en in tb Government comnnmiqu.' lUl"e .... to the" 9Vflil": 
able exportAble surr·Jull of 1\·heat in the Puajab.·ft am now A81cedtlo 
believe, are not to be accepted fUI ~oo~ate, because ~here.· we~ cattlP~ 
fal'torS whi~h hied n6t been taken intQ ar,tlount" 'l'hltf,. onl:v. 'Rt.rength,." .. -
and' :COnfirm" the :11'ft;!~it-jon~ that We . h .. ~ le1t_ th:tf.' ftpurl?Sl 'iii the bRud. 
~f ·expert.l. on the' ~.~ Benche,. ('an always be inade to ten aDY tale 
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tbl'y like. Sir, whaL guarantee js t.here tha~ the st.at~Il\E'nt which m, 
l{OD~ uruble Ull'Uti JS now making will not bo w~\bd~aWal at 1.hc~ par!il!8t 
opportunity when it suits him to do 80 hereafter? 

,What is the reaSO!l which is put forward by Governmen~ for introducing 
thia Dill 1 It is for top purpose of !;~curing llS lar~e n part r( the India.n 
markllt for ]ndlan "bent 8S possible,-a very ltludabJe objt<cf, no doubt. 
The purpose is to afford relief to those who are in distress today in t.he 
Punjab owing to the abnormal level of prioea. Well, Bir, I venture to 
submit that before you do anything of that kind, you must try to realise 
the (!l'IlScqurnclI; of the polic;)' which t.hereby :nll are .. t:elons to la~' down. 
I believe I am correct in saying thai for the first time now sinoe the 
Fit-cal Commrm;ion J'P.rorted, a suggestion (lf1m08 f.-om GovernmenL that 
there should be a duty on agrjcultural produce. India, Sir, 88 we all know, 
is an exporting country RO far as agril'ultural produce is concerned, and 
lhe polic.v that has therefore been followed in CODDocti.)n with agricultural 
produce is not to impost: any protective duties. not to impose any m~sh 
burdens which would t.t"l1 011 t.hE' l'OnAUmer, but tc- take off the burdens 
wherever such existed. At the time when the Fiscal ComualBsion wrote· 
tht>ir Report. I 1,eJieve there was a duty of 2i per cent. on food (Inins., 
and it. WIlS in 1925 that in pursuance of the 'reoomm enc14tions of tbli 
Commission, that duty was abolished., There ill now going to be a rever-
sal of that policy. My friend will say that we are now living in abnormal-
tiru(;s, Bnd that what we are doing is not to be regarded as a prooedeot 
in I\OV pense that it does not reaDy mean any change in the fiscal polioy 
of th~Govemment. I do not know how far we can accept a position like· 
that. It might be for aught we know a thin end of the wedge which the· 
Government are now trying to drive in, because the Government hope to 
be able> to count on the support of a certain aection of the Houae. Whe-
ther it ;s te.mporary or not. I submit that the implications of the nil!lw 
policy are so grave and 80 serious that the matter requires to be roore 
carefull.v ronsidered. I do not refer to its examination by Govemment; 
I will assume that the GovernmeDt have e%anUned it with aU the care 
ADd attention which they are capable of. But I say that it requil'8l to 
be examined very carefully on the ftoor of this House by the non-oflioial' 
Benches, because once this policy ia accepted even as a temporary expe· 
Client, the non-official side of the lIouae stianda to 10118 a sreat deal. If •• 
experiment were to ·be renewed in the matter of BOIDe other oommodity. 

Sir. in Bengal We .have been suftering from an. over-produotion of: 
jute and rice. but we have not yet heud of any &teps being taken by tM· 
Govemment in order to give any relief to the home producer of theee oom· 
moditiea. The Punjab seema to be in a much happier poaition, Ul4l pol-
sibly the counsels of the Punjab are much stronger than thoee of othet' 
provinces in the Govamment of India at the preaent moment. I do not 
envy the Punjab ita good luok. but, the tlOOd fortune of the Punjab ia \htt· 
misfortune of the rest of India. (Lauihter.) 

..... ,mm" 8haIa .a.a: M~ to the PuD.;ab and vou wilT . 
• fle what the conditions there are. . 

Jrr. d., G~ B ... : Mv Honoll1'RhlR frlen!.-." me to mill'ate to th.· 
}Junj.b.. ,T th8llk him for the invlt.at.;on. but I do not reliAb va" mueJr; 
the pI'Q"P~t of 'being dev()ul'ed. and I Wl11 DOt, walk 'bltp t~ trap. lit .. 
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I say that this protective duty is against the policy whioh this country 
haR, after mature deliberation, accepted in regard to agricultural produce. 

My voice is weak, my words are weaker and therefore, I will only take 
the opportunity of rea.ding from an authority which I shall presently' refer 
to. If you are going to have proteetive duties on agricultural produce, 
what will be the result? 

"A. lo~ &II India u mainly an exporting country as regBl'ds agricultural produce, 
then two thmgs ha,'e to be borne in mind; one, that the opportunitiee for ... i~g 
agrieultlM'e by protective duties will be-- very few, and the other is that we are LI!- a 
very vulnerable position if other countries should wish to take the kind of ac:tl~n 
which we are frequently asked to take. And I ask the House to remember that It ". 
a game at which more than one can play." : 

Sir don't be surprised when I tell you that this is what the Honourable 
the L~ader of the House had himself stated here only so recently as the 
12th March, 1001. I do not know why my Honourahle friend in making 
his introductory remarks today put aside this aspect of the question alto-
gether. Possibly he felt that his words were coming home to roost. 
Really spellking, protection is a game at which more than one can play, 
and India is placed in a very vulnerable position 88 regards that, and 
Bengal of all provinces stands to lose very much from an application of 
this doctrine. I am assuming for the present that the proposed. duty is a 
protective duty. On t.hat part of the question I shall have something to 
Bay presently. 

Australia is the country from which Bengal at present derives it. 
"'heat to t\ large extent. Now, suppose Australia was to retaliate, who 
would suffer? Australia might retaliate against Bengal in the matter 
of tea, in the Matter of gunny bags. Bengal is an exporter of these arti-
cles largely to Australia, and if we put up a barrier against Australia, so 
far as whellt is concerned, need we be sqrprised if Australia should take 
• led out of our book and put up a similar wall against BeDBal in regud 
to those articles which Bengal now sells to Australia? Bengal's pre-
dicament may not, however, be the. concern of my Honourable friends 
here, and Bengal· possibly does not count. But we, who come from 
Beq.Kal, have got to take account of that. We have to take account of the, 
consequences which this policy will bring about 80 far 88 Bengal is con-
cerned~ My Honourable friend talked of securing the home market for 
the home product. I ask him, suppose ROme such remarkable thing happen-
ed that the level of world prices of wheat rose, then the producer in tlte 
Punjab and other wheat growing areas would naturally find it to their 
advantagp to export the wheat to other coootries and they would nett 
theI'. think of the consumer in the country: I ask in those circumstances. 
would Government be then prepared to impose a prohibitive export duty 
to seoure the home market to the home consumer? That is a plain questlOrl 
which. I wish to put, to the Government Benches. Are you or are you not' 
prepared, for the sake of protecting the Indian consumer, to impose an 
export duty on wheat. whf:'n A8 8 result of t.he levelling up of the world 
prices, there is more and more export of wh'eat from India.? 

- Sir. I can quite realise that thE! Honourable the Leader of the HoUIi~~ 
when he wae malrin~ this motion. was fully consciou~· of these· difticulti~; 
fully ·cODsci?lHI of the .i~plicationR whic~ Were tbere ir:t the pOsition "'hj~· 
he W'&8 trymgto defend. That exptalDs,tke somewhat halting mannel" 
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in which he spoke. the half-hearted defence which he put up for some-
thing which he knew was indefensible. Take it from aDy point of vie., 
you cannot justify a measUl'e like this. Let U8 .. ume for the moment 
that the agriculturist in the Punjab is in dire distress owing to the f&U of 
prices. and you are fired with the very laudable desire to &lleviate that 
distress. By the way, I only wish that the Government bad always shown 
similar readiness to come to the assistance of the Indian agriculturist in 
every other part of the country and on every occasion. Now, Sir, what 
is the measure of t.he relief you are seeking to give him, and how are you 
certain that the relief which you are seeking to give him'may not after 
aU turn out to be illusory, that you are not doing something for him which 
in the last resort will recoil on the poor agrioulturist. My friend very 
eleverly l'efrained from giving us any figures regarding the. available 
exportable surplus. All that he said was that there W&s a substantial 
surplus. I em quite appreciate his anxiety not to commit himself to aDy 

.. figure, - although in Jul)·, 19ftU, Government were not deterred by any 
considerations from putting forward that figure at Ii million tons. Now, 
suppose for -the sake of argument that the exportable Rurplus is Ii million, 
nr ]! million, as my friend, Mr. lIari Rai Swar'Up, in his speech the ether 
<lav, when moving a token cut, gave us to understand. Whether it is Ii 
million or Ii million, how much of it an.> you going to find & market for ill -
India by imposing this duty? What is the quantity of wheat whieb is nOW 
consumed in the principal ports of India, Calcutta, Bombay and Karachi? 
In the Statement of Objects and Reasons, the figure is put down &S 4: to 5 
hundred thousanll tons. But my friend. for ressons which it is not hard 
to divine, kept bark the information-how much of the. 4: to 5 hundred 
thousand tons. which are annually consumed in these centres, rep~nu 
foreign wheat Rnd how much of it, is Indian wheat. So far as Indian wheat 
is concerned,. of course that qUBntit.V will continue to be absorbed in theae 
centres. But your professed objec' , is to displace the foreign wheat from 
thelle ports by means·of this duty. Therefore it is very essential to know 
how much foreign wheat iR aDnt1alJv consumed by these three ports. Well, 
we have got no figures from my RonouI'able friena, hut from such informa-
tion 88 ,I have been able to gather with the very lim~ted Jesourcea at my 
dispoflaJ, I. venture to think that that· will not be, a very substantial 
flmount J will only follow the example Bet by the Honourable the J. .. cader 
of the House and content mvself with S8:v~ng that -it is not very suLataD-
tis].' It js not- for me to ,nve figures. It is for me to obtain figures from 
my}riends on the other Ride. -

1Ir ••• AhDlId (Rajsbahi J>jvision: Muhammadan Rural): Then -why 
.do you contradlct ? 

1Ir:0, O. 'BIIWU: I am not contradicting anv statement. My COM-
plamt is that information hM not be~n ,"ven there. My Honourable 
friend did not state how much foreign wheat is annually consumed ill 
CBMutta, BombR~ and Karachi. 

Kr. K . .AJuDecl: That is not II. reaBOD for ,vour making this statement~ . , . '. 

1Ir •. .o. -G. Btnuc I do not expeot Mr. KabiroddiD Ahmed,to IUpporh 
me.,' I-know that if he 1ilUPporta -mt! 8lV'caae is ldft. Therefore I say.ia-
<order to find out what is the meUUM ·of the relief which you milt be .,1. 
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to give to the agriculturists of the Punjab, you must ha.ve ,lOIIle idea. aa' to 
the extent to which you are in .. position to find .. market and an enla.rged 
market for him in India. Now, Sir, il that enltu"ged additional market 
which you nre seeking to provide for him represents a very small p~­
tion.-I venture to submit wit,hout fear of contradiction, notwithstanding 
my friend, Mr. K. Ahmed,-if the market which you are seeking to pro· 
vide for Indian wheat is very restrictE:d as compared with the total co~­
Mumption, then. r sny the relief is no relief at all. becQuse there would still 
be left a very substantial amount of surplus to be disposed of, tl~d that 
I',an be disposed of effectively '>DIy by making it possible for India to 
export it to other C'..ountries outside India. What steps have you taken or 
Il1Ive you been taking or do you propose to take to stimulate and encourage 
the further exports of wheat from India? In that direction and in that 
direction alone the true remedy lies-not in restricting imports to .. very 
limited extent. ,Sir, I ask my Honourable friend, the Leader of t.he House, 
to teU'me wbetber the present low level of prices in the Punjab is due so .. 
much to the existence of huge surpluses there, or it is due to the. world 
su:oplus. The IHonourable the Leader of the Rouse in his speech admitted 
that internal prices in India were governed by world factors. So long 
mdeed as India hAA a. surplus of wheat for export, it is the world price 
which will govern the price in India, and it would be idle to expect that an 
import duty would enable the Indian producer to get a higher price. Unless 
t.herefore, the world situation improveR, it, is hopeless to try to find out 
any palliative 'for the Rituation in India. 

Mr. K. Ahmed.:' What is the reason? 
Mr.18. G •• lIWu:·1f my friend does not follow the reason,lihe rcspt'.n-

'sibility is not mine. It is for Providence to endow him with braiDs. 
Mr. K. AJuMd: That sort of argument does Dot help us. 
Mr. O. '0. BlIwu: Sir, already, as the Honourable tie Leader ()f the 

House informed UB, the price of wheat in India is above'wOrld parity. If 
that be so, what chances are there of stimulating eXports? And' il 
prices are above world,parity and, you 'caIlIloteend out tlieM huge 
12 Hoo surpluses of wheat abroad, what do you gain by restricting the B. very limitedquant#y of foreign Wheat imporied from outside? 

The natural effect would be only to hit the consumer, to make ~hel.mb 
bleat more aDd more in agony and, despair. Sir, that is the ,aituatioa, 
broadly speaking, full of uncertainty, and this doubtless explains the preo-
~ence of the safeguarding clauses in the Bill. This indeed shows that it i. 
a half.hearted, pll'lliative, the Government knowingfuU' ,well ,OI.at it HI 
nothing more than that. All the same, by doing this, you are doing all 
that you ,caD possibly. do to disturb- settled trade. RefenIiDg to olause4, 
my Honourable friend said that if, after inquiry at any subsequent Stap, 
the Government were satisfied that this duty was exC818ive or was Ilot 
necessary, the Government w9uld be ready by executive order to flake suell. 
Rteps by way of remitting or reduoing the duty 8S they.tlbought fit. I flhould 
like the Government to be a little more definite- 8S to their policy in this 
respect. l.k in all seriousness, ,Sir, if you h4ve moo Uncertain eondF 
tions, .can trade I thrive at' all, can'trade thrive UDder a duty whioh js liable' 

10 variation at uncertain intervMs? -
Jrt. K. 'Abme«:'No doubt notice! will 'be given in due, time. Ther&,il., 

notlilng to- be alr8icf Ibf.. , . , ' . '. . 
... '.' .. '" . 
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III. O. O ...... : I do not know. Sir. if my Honourable friends on the 
other; Bide will asree to regard this as a protective duty pure and simple. 
~ IIeem8 Uley fight shy of calling it a protective duty, because they have 
iDserted clause 8. When I come to deal with the amendments. Sir, aD 
clause 8. I shall have a good deal to say. about it. As my Honourable 
friend haa reserved his remarks on these details. I too reserve my remarka 
for a later stage. Do you call it a protective duty or not? Whether you 
call it a protective duty or not, what is the object of the Bill in res. 
tricting imports to a limited extent? What effect do you expect from that t 
Do you expect. b.v this duty to raise the prices of wheat in the Punjab. or 
do you not? If you want to benefit the cultivator, vou must see that be 
gets a higher price for his crop. I was told by so~e of my Honourable-
friends over there tbe other day that the cultivator is now obliged to seK 
wheat at a price 'Very much less than it costs him to produce it. There· 
fore. Sir, if be is to bave any real relief, the selling price for him must be 
raised. Do you or do you not anticipate such !' result? The Honourable 
the Leader of the House has told us already. I think, that thougb this duty 
has been in force since the date the Bill was introduced, prices have not 
shown an upward tendency; on the other hand. prices have gone down. 
Sir, wha~ does that mean? That shows, and that was tbe inference he 
drew, ~at there was a surplus waiting for an outlet. In otber words. if the 
prices are going down more and more in spite of the Bill. and if there is 
still a large surplus waiting for an outlet, bow, then, I ask, Sir, will you 
be in a position to prevent substantial quantities still coming into the mar-
ket from abroad? You cannot. The duty beoomes, ineffective. If the 
prices in tbe Punjab fall more and more, tben tbe foreign wheat, in apiteof 
the duty, wiN be in a position to under-sell the Punjab wheat. You oaDIlO6 
b.aefit the cultivator at an. At the SaDle time, you are not helping to af;imu-
WoetJae export of the available surplus from the Punjab. In a way. Sir. 
you .. iH be merely placing furtber handicaps on tbe wheat export trade. 
The foreign wheat which you will d~splaoe from India will naturally try 
to 6ncl a market in otber countries, and there, in those countries. the. 
wheat which India wiD export will bave to compete witb tbat foreign wheat. 
Do you expect, Sir, that Indian wbeat, in such circumstances, will.toe iD 
• poI'ition to compete on favourable terms with the foreign wheat in thoae: 
oataIde markets? 

J!Ir. E. A1uDecl: Yes, ~ so far as we do not pay the duty or tax.-cer-
WDly. 

_. O. G. Bftu: Sir, you are not taking power to increase the dutJ 
110 an Welnite extent. I know you have ma~e it two rupees. Why, my 
Honourable friend baa not explained: I bad expected tbat be would do-
110, that he would explain wbat bad led tbe Government to put the .-uty 
.. tIlia figure. We do not know how muc~ margin there is there. Is it 
a 811tall margin. or is it a big marRin? Sir, I was only reading this morn. 
ing a speech which H. E. the Gowmor of tbe Punjab delivered tbe otber 
aay, and·in bil speecb Hil Eseenency dealt witb the wbeat position !D 
India.' Sir, from that speech I ~th.ered that vf!lry recentlv, I believe In 
December 'or lanuary, the Government of India, at the instance (If tbft 
Punjab Government, bad allowed some concessionl inintemal railway 
freirhte for the transport of wheat to. Karaohi and Catoutta.· 'l11at· did' 
hel~ the despatch of increased quantltiell hom the Puni.b ·to tbeIe other 
places to some enent. May I al1l: my Honourable friends on the <-ther 
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side why Government, if they are so anxious to ameliorate the CODditioll 
of the poor cultivator in the Punjab, are not prepared to CCIIDtinue theaa 
concessions, or even to enlarge the scope of those concessions by way of 
remissions or reductions of raHway freight 'I Of course, my Honourable 
friend, the Finance Member-he IS not here-but I know he would put 
down his foot at once. The Bame is the case with the Railway Member. 
and it so happens that the Honourable the Commerce Member is also the 
Railway Member, and therefore he cannot think for a moment to intro-
duce any measures which will mean a gap in the Railway Budget. Th. 
<lilly other effective remedy which they can think of toO give relief is, there-
fore, to find the money out of the p~ckets of the poor consumer I The 
CCIIDsumer is saways there to be fleeced and to be bled whenever you want 
money. I say, if you reduce the railway freights to a sufficient level, you 
can thereby encourage the movement of wheat internally as well aa..to 
the exporting centres, and you can at the same time avoid the conse-
quences which would result from the adoption of an ill-thoughl-out &D4 
obnoxioull fiscal principle. 

Mr. E • .Ahmed: Take the help of the Rates Advisory Committee. 
Mr. O. O. Bl'Iwal: Sir, Calcutta, Bombay and Karachi no doubt enj01 

BOme advantage. They enjoy Bome advantage because of their geograpbi-
ca.l position. I ask; iB it the intention of the Government now to go back 
upon the principle which they have always accepted, namely, not to de-
prive any place in India of any advantages which it might enjoy by re&8OIl 
of its geographica.l position? Recently thare was a representation from 
the flour mill industry in. Bengal. The :flour mills of Bengal had suggested 
certain measures bJ way of an alteration in railway freights which would 
place Calcutta wheat Sour on more favourable terms in COIDpetitibn with 
the Punjab wheat Sour. What was the reply which the Government gave? 
This is the reply which came from the Railway Department on the ~ 
June, 1925: 

"The advantage which the Upper India Milla pollell. by reason of their. location 
in the wheat. prodncing area ill a natural advantage and it d08ll not appear to the 
Board that it would be in the intereata of the railways or the public to attempt 
to nallify that advantage for the protection of the Calcutta milla by iDcreuing tile 
freight of flour deapatched by mills which are favourably lIitaated as regard. their 
auppJy of raw materials." 

Sir, what becomes of this principle in its application to wheat? I believe, 
Sir, that the same principle ought toO apply equally to the pOBition of the 
Indian mills at the ports and to consumers in those areas. . I do not Qow 
if Government aN going to depart from their past policy in this res-
pect. So, the position comes to this, that in order to find a very. limi1ied 
market for a very limited quantity of 'Yheat which is grown in th~ P~jab, 
you are going to jeopardise the whole of the export trade of wheat. 1'ou 
I1re going to go back upon the principles which you had yourselves 
enunciated as a part of yo~r fiSCM system, namely. not to deprive aDY 
place of its natural advantages. Sir, is my Honourabl~ friend going to 
say that Government policy henceforward will be that, if there is R f:l1r-
plus of prOduction of any article in any part of India, the whole of the 
Indian market should be securfld for the hOnie' produoer? In other word., 
that imports will be allowed only in years of al:tort croP. when the home 
.upply falls short of the home demanc!? ' 
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, "ThenJ Sir, there remaiDii to consider the effal.lt or this dut" on ~our. 
; 'there is an amendment from Mr. Morgan to inoJude the flour allO within 
, t~, Bill. But if that, amendment is lost, what would be the result? If 
, you impose 8 duty on wheat, naturally the Calcutta mills will have to 

get their wheat for the purpose of making Bour at 8 higher priee. That 
will necessaril:r put up the price of Bour, and will make it diffioult for 
Ws Bour to hold its own in competition with foreign flour. So by trying 
to keep out wheat, you might indirectly help Bour to oome in from out-
side. In other words, in !1ying to remedy 9ne evil, you may be introduc-
ing another at the same time. The Australian flour will be easily in a 
position to invade the Indian market, and the Indian Sour will lose its 
markets both bere and outside. Do you really want to enoourage the im-
port of foreign flour at the expense of Indian flour? Is that a contmmma-

,tion to be desired? I do not wish to say more. except only one word. 
Suppose the 'price in the Punjab faUs as it has fallen, will it or will it 
not amount then to a practical prohibition of foreign imports altogether, 
Rnd are :vou prepared, I ask Govemment to state candidly, toO have R pro· 
hibitive duty? I 

1Ir ••• aad4. (Bengal: EUl'Opean): Sir, 1 listened with very close at-
'tent~ to. the sPt'8Ch of the Honourable the Leader of the Bouse in in-
troducing this Bill, as I could not get away from the feeling that this w.-
a measure whioh was being rushed upon U8 with PQ88ibly not summeD. 
oOllsideration of the various in"terest8 involved right at the end of. the s.-
sion, and· I feel sure that the House will agree with me ~hat a'meaaure 
which seeks to impose a duty of 85 per cent. on an 88BeDtial food-stuff ia 
ODe which sheuld not be paased without the most olose and careful COIl-

. Bideration. I was strengthened, in the feeling that the meaBure was being 
pU8hed through l!OI'Il~at hurriedly by the faet that, OIily a short time 
ago, on the 11th of last month, in answer to a question on the subject of 
the prohibition of the import of foreign wneat, or on impoeing a duty, 
the Honourable Mian Sir Fazl.i-Husain gave 80IJle figures, most of which 
the Honourable the Leader of 'the House has qnoted' in his speech. He 
went on to say that = 

"In thee circumatancas, Government (,'onaider t.hat the prohibitioll of import 
would bave bad no effect on the inlAlrnal price of wheat and would not. tberpfore 
have auiated the cultivator." 

An almost identical question was ll8ked on the &aIDe day in the Council 
of State, and nIl almost identical answer was given, the only differelleo 
being that in that case the answer was that Govemment did not consider 
that the prohibition of import or the imposition of an import duty would 
auist the cultivator. I have listened anxiously to see wh.t lUBODs the 
Honourable the Leader of the House would give to account for a change 
from that opinion in only just over a month. He has not been able to 
give os anything very satisfactory in the way of figures. We were at one 
time told that th!l surplus was 81tiq1ated at between 1 million and Ii 
million tons. The Statement of Objeots and Reason' of the Bill estimates 
the aDDual consumption of wheat at the po .... to be between 450,OOOal'ld 
&00;000 tans. It &eems to me that IlIlY Uleasure which merely triel' to 
open. these markets "further to Indian ",he ... ,~. still leavinlt' put, of 80eMlDt 
a verv large lIurplua which has atnt to be diapoaeCi of. It baa been ad· 
mitted tb&t Indian wheat at the moment is at a price which is above 
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world parity. While it may be possible to help the home market to take 
more wheat, I think it must be admitted that the' ult,uuatesurplus will 
have to be exported and oan only be sold at world parity. The Honour-
able the Leader of the Iiou!18 stated that the advantage to the ~ultivator, 
which would be Qrought about by ~his Bill, would .be the enlargement of 
the market in which he could sell. Bot I doubi whether it has been real-
ised how very little, enlargement, if any, of that m!1rket is possible. I 
do not propose to give you more figures than are absolutely necessary. 
The import figures of foreign wheat for 1928-29 and 1929-80 have already 
been given you. I am sorry that the Honourable the Leader of the 
House did not go on and give you such figures as are available for this 

, year, because I think they are enlightening. Even on the 1929·80 figures, 
tb,o import of foreign wheat was only about S per cent, of the Indian pro-
duction. which is a very smnll percentage, Now. Sir, the figures up,~ 
the end of February, that is to 8Ay, for eleven months this year. sho#' a 
very considerl.\ble decrease again in the imports of foreign wheat, the figure 
being 181,000 tonR. Certainly thn import. which have come in during 
March win not add very much to that figure, Out of that 181,000 tons, 
it must be borne in mind that there isa steady export of flour from the mill8 
at the ports which they are able to carryon simply and solely because 
they are able to get cheap wheat brou~ht in by sea. If vou cut out that 
chea.p wheat by putting on a bi~h dut.y. that export tra<Je will go. They 
wiU not possibly be able to hold their own with cheap Aust·l'Rtian flour in 
the markets where they are at present able to compete. Therefore. out 
of 181.000 tons tbe actual quant.itv thnt would be used for consumption in 
the country is only just over 100,000 tons. 

Dr. Zla1Uld1ll Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Where did you get these figures from? 

Mr ••• S*4: From the Indian Trade Joumal. 
Dr. Ziauddlll Ahmad: I think it is 190,000 tons. 
KI ••• 8tud4: 181,000 ill my figure. The exports were between 

195,000 and 200,000 tons, Taking this oft the amount of wheat used at 
the ports, we find that they have actually, for the first eleven months of 
this year, as comp~red with the same period last year, used 100,000 tons 
more Indian wheat; so that so far from there being the possibil.ty of 8 
market for 450,000 or 500,000 tons more of Indian wheat, there is only 
at the most a market for a pouible 100,000 tons more. That, I think, 
Honourable Members will agree with me is a very smRII flgure, and is not 
go;ng to do much towards helping to dispose of this supposed large surplus 
in the Punjab. I have every sympathy for any move . . , . . . . . 

JIIaD Kubammad Shah KaWai: Suggest a remedy. 
Mr .•• Studd: ... to help the cultivator, but the question is, whe-

ther it is in effect going to help him at all because at present the mills 
at the various ports have aU of them bought all their requirements of 
wheat up-till September or October next, flO that ~ven without this duty, 
there is not going to be any question of their 'buying any more wheat for 
nearly six months. I cannot see how under theBe cirCumstances this Bill is 
zeally going to help the Punjab cultivator. I bave been. asked to, suggf*Jt 
a remedy. It does seem to me ~,=,at the ret.lcrux of 'the situation is tile 
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[Mr. E. Studd.] 
queation of railway fr$ghts. Rallway freights were reduced temporarily 
from November. I think. from the Punjab to Karachi and flOm the 1st of 
February till the end of March from. the Punjab to Calcutta. It haa beeIl 
.aid that those reductions did not help the &ituatiob. and as far as Calc~ta 
was conoerned. it was not likely that they would beoause they came too 
late. .. The majority of the Australian wheat which has been bought wu 
bought between the 15th December and about the _end of January or the 
middle of February, and consequently the mUls were not interested iB 
buying any more wheat, and the reduCl,tion of freight did not make any 
difference. The reduction to Karachi however did make some difference. 
It is rather a remarkable fact that, after freights had been reduced from 
the Punjab to Karachi, the Caicutta mills bought a cargo of wheat an4 
shipped it round by sea frOm Karachi to Calcutta because owing to . the 
high railway freights, it was cheaper for them to get it that way than to 
get it doWD h;V train. At the present moment I believe the freight from 
Melbourne to Calcutta works out at something like 7i 8DDas a maund, an4 
I think I am right in saying that the freight from LyaJ1pur to Calcutta 
works out to something like Rs. 1-8-0. 

Now, Sir, I should be very anxious to know whether the local Gov· 
ernments concomed have been consulted and have been asked what their 
views were with regard to this measure. I cannot help feeling that they 
would very strongl! oppose it on the grounds that it wa9 affecting vitally 
the industries of the ports and that it was not in the interests of the 
consumer in their provinces. Reference haH already been made to the 
Bengal cultivator and he is certainly to my mind in 88 bad, if not a 
worsa, position than the cultivator of the Punjab. His jute and bis 
rice are both a glut on the market. 

Now, Sir, I do not Wish to detain the House with a long speech, but 
I should just like to t.()uoh on the eleet& on the mill industry. Bnd in 
doing 90 I should like to remind the HOllie that tbat industry is very 
lat'gely an Indian one. In Calcutta f\t any rate out of nille mills, five 
are Indian-owned and Indian managed, and of the other four, at least 
lK) per cent. of the shareholders are Indians. Until a few years ago, they 
~fk!d practically no Australian wheat. at all, and they were only driven to 
Australian wheat on account of the fact that the freight on Indian whe'lt and 
flour was the same so that flour could be landed in Calcutta actually 
at a price below that at which it was possible for the mills to produce 
it. I maintain that that is hardly a right principle; it seems to me that 
raw material should always be cheaper to move than t·he finished 11TticJe. 
My Honourable friend Mr. Biswas has referred to this in his remarks 
about. the reference which was 'made to the Railway Board some years 
ago. It was not till after that that Australian wheat started to come 
in. Now. Sir. I do want to stress the point of the export trade in flrmr. 
At the present moment the mills at the ports are able to compete with 
Australian flour in Egypt, in Arabia. in the Persian Gulf IUld in vllrioul 
other places. There is also A very considerable export of flour to Burma, 
a matter of be£ween 25 and 80 thousand tons per year. Owing to the 
cheap Australian wheat, that flour can be exported. to Burma and caD 
compete effectively and keep out At the present moment Australian flour. 
But it certainly win not be able to do so when this duty is put up. 
Only the other day I had a telegram from Burma pointing out that. with 
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this duty, unlelts flour was included in the Bill, Australian Bour could' 
bo Jande~ in Rangoon at Re. 11 per bag of 200 pounds, wherea!! the-' 
c~eapest that they could get Indian flour at would be Be. 13 per bag of 
200 pounds. 

;, i do not propo"e to lay. much now on the question of exempfions 
b~yond saying this tha.t, as the Honourable the Leader of the House has 
admitted, it is impossible for mills for various re&aoDsto ll'ecOver the a!nounts 
01 the duty. I should like to add one additional reason to thOse which 
he has given, and that is that they have all of them ·not only oontrach~ 
for the purchase of wheat but contracts for the sale of flour on the same 
basis. Now, Sir, if they are not exempted on their wheat contracts. 
it is going to be a crippling blow to them. If they were to ~et no-
exemption, I venture to flay that there is no mill at any port in India 
which will be able to stand up against it. 

I do not think, Sir, that I need detain the House longer, but I trus\. 
that Honourable Members will think seriously over the figurcs .hat 'f' 
have been able to give them before they give their decision on this Bill. 

JIIaD Jlubammad Shah .awu: Sir, in supporting the motion for-
the con~ideration of the Wheat (Import Duty) Bill, I am serious to 
sadness. In the first place I h81le to make 8. very serious complaint 
against the Government. In my Budget speech I Bsked the Government' 
to prepare a Bill with a view to levying a duty on imported wheat. This 
wus probably 011 the 5th March. I received no reply then. Towtl.rds the 
fug-end of this Session a Bill is now introduced and a motion for its: 
oonsidu8tion is made. Most of the Honourable Members of this Hou~(t' 
have left and we are now placed at the Dleroy of the Government and 
the Members from Bengal. I ask whether the· Govemment seriouldy 
intends to give relief to the agriculturists. If it is true, and it jlJ true. 
that the agriculturists are suffering from Q dil'e calamity, then ;t is thes 
duty of the Government to come to their help. If they cannot do so. 
let them admit frankly that the Britlsh adminiRtrntioD, so far 3R the-' 
agricuUuristR Rre concerned, has failed iu t,hilt country. Sir, it ca.nnot 
be denied that 8 widespread dist/ress and depression prevails among the 
agricultural population of India due to the fall in prices of agricultura! 
products. The reduction in prices. has taken place in wheat. cotton,. 
Dlaize.· barley and In other agricultura.l ~ommodities. One-half of th~ 
population of India is ijeriously affected. We are J.l~apltl. to pay lan~ 
revenue and water Tates; our expenditure has. gone up with no incomlDgF-; 
we are 'inouiring debts and the interest is piling up. Sir, it is B disaster 
of the greatest magnitude. A disaster in the shape of a universal flaIl 
in prices has come upon us like a thunder-clap. It is reany an earth-
quake 'Yhich has shaken the very existence of the agricultrual populatioD' 
in: India., Are Government going to view such a. state of things with 
equaninlity? Is it not their· business to tell us how they a.re going to 
help us or wha.t relief they are going to give us? If they cannot dO" 
~bQt, tl;ley .should cease to function. Sir, India is an agricultural country 
and the· welfare of the lndianlJ rests upon ·the contentment and happiness 
of· the &gricultural population. It is obvious that if one-half of the popula:-: 
~()n is: seriously, hit, the ather ·half cannot remain unafleoted; If Punjab. 
IS affected .let .me tell my Honourable frie~ds Mr. ~isw~11 and AIr. Studct 
tha.t they cannpt. stand aloof. They ·will . b~ a.ftec~dalso. Are we going, 
~;lrin· tb:e. (\gricul~~al: popuJ,ation of J~ • .?,:. Are .~ gqing·to. killtba 

B 
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goose that. lays the golden eggs? If you a.re going to kill them, then 
do so; do not tonnent us with this sort of Bill, this balf-hearted measure. 
It is n case of nlination to the agricultural population. The agricultural 
pcpulation of India is honestly in liquidation. If a dog were to die in 
the lobby of this House, "'ouId you not nm to its help? The position 
~f the Indian agricultural population is virtnally that of I' dog dying for 
want of help. I H!'Ik my learned friends from Bengal, are they going to 
be flO unkind to us? I ask my Honourable friends, the Members of tbe 
Government, are they 80ing to be 80 mercile88 and cruel RS not to delete 
clause 3? My Honourable friend. Mr. Biswasj said, "Oh. well, the 
Government are favouring the Punjab", forgetting that Bengal was 

-enjoying the permaaent settlement and tbe Punjab wall not. I can say 
with equal propriety to the argument of my friend MT. BiswAs that we 
had nothing to do witb the permanent settlement, and that we should 
either hnve the pennlUlent settlE'ment. in the Punjab or the permanent 
1IettJement in Bengul should he done away with. The llenga! Membera 
will then come to t.heir senses. Then they will know where the shoe 
pinches. They gc, mE."rrily along like a butterfty, but it is the tMd 
beneath the harrow which knows where each p'in prick exactly goes. 

It hos been Baid that one provincetlCannot be favoured at. the expenae 
()f the other provinces. I desire to tell you that Punjab has I\lw8Y. 
hem working in tbe interests of India SA a whole. My learned friend, 
Sir COWBRji Jehangir, will bear me out when I 80~' that there W88 a 
serious coniliet between the Punjab nnd Bomba.y over the distTibution of 
the waters of t.he Indus. A grave injustice has been done to the l>Unjab 
because, owing to the supply of wRter in respect of the Bukkur Rarrnge 
scheme from the Indus, 011 the irrigation works in the Punjab are withheld. 
Why? In the interests of Bombay Rnd in the interests of Sind. The 
Punjllb Governmont can justly claim their share of water from the Indus. 
The ;riparian owner of the ThaI tTact could claim water from the Iudus. 
That was denied to'U8 by the Govenlment of India beCAuse t.hey were an 
w')rking in the interests of India, not in the interests of the Punjab. 
·1ben, Sir, my Honourable friends Mr. Studd and Sir Cowasji Jehnngir 
suggested, "Oh. the millel'fl will Jose profits if contracts entered into 
before 1st March aTe not protected". But my reply is that we are !lot 
,oing to ruin the ngr1cultural populRt.ion of India t(' make n hoJiday for the 
millowners . . . • . • 

JIl, :I. S\udd: May I point out to the Honourable Member, if you 
ruin the mill it will not help the agricultural population? 

. JIIaD Kwhammad Shah ...... : It will help you certainly, becl\\l1I6 
it will bring in money to the import contraotor nnd you Are one of the 
<JOntn\<,oi;ors; at any rate you represent interests of the importers in 
thiti; count". I know that fully well. Again the TatB Steel and Iron 
industry W~fI in dark oondition; we have ginn t.hem relief. The mill-
owners were in a bad state; we have given them reliet. Have we not in 
thl: interests of India, in the interest£!l of our own industries, impoeed 
duties on cotton piece-goods? Are we not. mRking tlottoo deRrer 80 that 
:mr inllup.f..nes mRy prosper? Why should We hfl.ve all tbesc? 
Were thev not in the interests of India as a whole and not in the interests 
of one cOmmunity.. or one province? When people tnJk of the Punjab 

alone bemg hit,} Camlot uuaerstmc1 them. I say the w)lole of Nortbem 
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"india is hit, Imcl the whole nf the agricultural population is suffering. If 
"it is admitted that this· suffering must be redressed Bnd relieved, then 
we must find out & remedy. MI'. Studd admits that relief mu&t be 
,given, but he has suggested no real remedy. Haf! he got any constructive 
programme? Ha\'e the Government got any const,ructive programme or 
are we to be content w·itb the destructive crit·icism that came forth from 
Mr. BiswRs ond my esteemed friend, MIr. Studd? One remedy suggested 
by Mr. Studd is to ;reduce the freight. He should tell that to the 
Honourable Sir George Rainy who hos done very little in that direction. 
So far a8 the moving of wheat from Lahore to Ki\raehi is concerned, 
undoubtedly t.he &-eightH Rre l'('duec.od and it has made a little difference. 
But what about the freight rate from the Punjah to Cnkmtta? Is it not 8 
faot that the Punjab Govemment was forced to enter intb an unjustifiable 
agreement that the Punjab Govp.rnment must mAke good t.he losses in 
-CU13 a certain quuntity waB not movf"d to Calcutta? Is this th.e way 
you lU'e trea.ting the Punjab? We h~lped you through stonn nnd "tress; 
we helped you in the Greot ·War: we ·ht'lped YOll in times of pence; we 
helped them whenever there wus any calamity in the land; and now 
that. the agriculturists are in dire distress the Government are indifferent.-
if not callous? Please tell us so that we mllv know where ond when to 
make· 8 noise. Honestly, the agricultural popu]At.ion hIlS been very hard 
hit: they do not make 0. noise; but they get no relief because they al'e 
not the agitators and revolutionaries. No Member of the Government 
'ean I;oy thnt T om unfriendly to() t.he B,ritil'lh Government. "8,' the 
tr&dition of m~' family I cannot be disloyal to the Government and :i!l 
-extremist" But here is a case to which I must seriouslv invite the 
attention of the HOllllle. Honestly I must do it, and I shall be failing in 
my duty if I do not pl'eSB this point. The point is this, that t.here is 8 
spirit of revolt amongst the agricultura.l population of India; they can no 
longer. work the present situation. 'J'hey can no lon~r keep quiet. 
'l'h£.y are greatly perturbed. As I said, tho fight really centres round 
'Clause 3. It protects contracts entered into before thl' lfit of Mnrc:h or 
According to some IImendment. +hose ent.ered into() before the 20th M:1rch. 
If you wIll not delete c~\lse 3, the "nlue of the Bill wilJ. be del'ltro~'Nl. 
It is no lise t.eUing us, nR long AS (llause 8 stnnds pnrt of the Bill. t.he 
ngricultlJll'Ul populAtion of IndiA. \vilI be helped in IIny way. We 110 Hot, 
know the na.tnr(: llnd extent of t.hese contracts; we do not know how 
much whea.t is coming in; we know nothing, we arc absolutely in the 
·dark. I do not know whet.hel' t.ho!'le transaction!! which will be eventulllh-
ilCrutinised by. the Government will be bogus or real; I do not 1..'DOW whether 
there will he l\ special tribunal or executive authority to see to these 
things. All sorts of contractfl cnn be entered. into; if I may be excul1ed, I 
know traders wiI1 even no,,' enter into some sort of bogus contmct.s,. 
I therefore strongly urge the deletion of this clause 8. I reserve In) 
IlrgQment till clause 8 comes up: I do not wi&h to go into details now. 
:Rut T moke it quite clear t.hat, if elouse 3 remains os it is now, t.he 
IIgrieulturnl population cannot Ilcc~pt t.bis BIll. Take 'it back or withdraw 
it; we will have uo concern with it. We will not vote one wa,' or t.he other 
~~ . 

'fhe m&in . question is ,,·bether India. should exist as an agricultural 
nntion. We depend upon agriculture. If there is a fall in the prices of 
wheat, jute, maize or any other food.grains, then I submit the standard of 
Jiving will go do,,», and the moment the 8taadard of' living goes dow.. 

B :.. 
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wages also go down. and in this process even India's credit will sutfer_ 
~'h8l'8folel laak the Government to please consider this matter very 
seriously. Do 11M think that only a few interests are involved. do not 
oonaider that only the interests of a few Europeans or millownerB or im-
porters of wheat like Rally Bros., are alone involved. The question 
ftffects the en~ agricultural population of India. The whole T.oint is 
this. Are you going to give relief to the agricultural population? If you 
are going to do that, then you must do it in t.be interest. of India,.... a 
whole. without having regard for individuals already wealthy. Pleue do 
it in the interests of peace. in the interests of conciliation. and good will. 
My esteemed friend. the HonoW'llble the Leader of the House said that 
the prices of agricultural produce have gone down to the level of prioea. 
which prevailed 80 yGlV'll ago. I agree, be(lause during my lifetime I have 
never seen agricultural prices going down so low as at present. That bem, 
the case, I want to put one question to my esteemed and able friend tht" 
Honourable Sir George Rainy. Is he not going to advise the Local Gov-
ernments to cut down the land revenue and water rates to the level which 
existed 80 years ago 1 Am I not just in making this demand? Sir, I stand 
belore the bar of this House, aud I claim justice from the Govemment, 
from other o8lcials, from Europeans and from every},ody hll'e. 11 
you mean business. if you are going to be just. then you muat reduce 
considerably the water rates and land revenue, because that is the only 
effective remedy. amORt welcome remedy which you could apply. Are 
Govemment going tb do that? If so, when? We know we will get no 
reply. Again have Govemment got no borrowing programme before t.hem~ 
My friend the Honourable Sir George Schuster is not here,-I ask him,. 
has he no borrowing programme for the benefit of agriculturists? Caa·" 
they even borrow 20 crores of rupees to give it to the Provinc:ial Govem-
ments so that they may in tum give relief to the agriculturists by 
remission of land revenue and water rates to the extent of fifty pM cent. 
for two or three years t It is admitted that prices have fallen tremen-
dously low, and yet no effeotive remedy is forthcoming to &110.y the 
distress. Sir, I claim permanent settlement like that of Bengal. and if 
Govemment refuses to give me permanent settlement, then I say take 
away that permanent settlement from Bengal BO that t.hey may come to-
their senses. It is a question of struggle between life and deat.h. Honestly 
we are struggling between life and death. I CaD say definitely that I 
have seen peasant proprietom who have BOld their daughters to meet pay-
ment of land revenue and water rates. So far as I am concerned, I know 
f~ll weD that our income has been reduced to 1/6th or even to l/lOth: 
in some cases we are not able to pay the land revenue and water rates. 
It is a most serious problem for the whole of Indja, snd the Government 
must face the problem with all serio~snp.ss. This ill a temporary measure, 
!lndit may give BOme relief, but with clause 8 in it, it will afford no rebel 
whatever. If the Govemment have really any affection fnr the agricul-
tura.l population of India. they must filld an effective remedy and apply 
it without delay. (J..oud applause.) 

Sir Oowujl Jehanglr (Bombay Oity: Non-Muhammadan Urban): Sir, 
Why is it neceflMry to import Bny heat into this question is a matter for 
our consideration. I regret that the speech of mv Honourable friend 
Mr. Biswas went a. little further than the ocoasion' demanded. I do not 

·think there i. anybod; here in thl. BOUIe who aoes DOt only' sympr.thi ... 
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·but is most BDXious to help the agriculturists of India at a time when they 
most need our sympathy and assistance. If this Bill can do any good. to 
the agriculturists in India. whether they be in the Punjab • United Pro-
vinces or any other part of India. it deserves the sympathy and suppon 
of this Honourable House. The problem is. how far this Bill is going 
fn assist the agriculturistEl of India, and whether it will in any way 
damage any other int.erests in the country. The last few lines of the 
speech of the Honourable the Leader of the House clearly indicated the 
sound policy which underlies the Bill.-"Do what little we can imD:lediately 
for the KgTiculturistR without damaging any other interests". That is a 
policy which we can all support. There will be a difierence of opuyon as 
to details. The details naturally will be: are you protecting othet in-
terests that ure affected and if so, are you sufficiently protecting them or 
not. and by protecting thORe interests afe you in any way damaging the 
very object!! which are contained in the Bill? Those matters can only be 
'coJ<sidered when we come to the clau~s in the Bill. Therefore. Sir, we 
desire. and most earnestly desire. tho.t Government should make an 
attempt-however small it ma.y be. however, ineffective it may turn out 
toO be-to assist the agriculturists, and I would now earnestly appeal to 
my friend Mr. Biswas to withdraw his amendment tha.t the Bill be cir· 
culated. It does not help anybody. It only causes irritation in the 
minds of tholle who are reaHy hard hit, tbose wbo are agriculturists in 
this House; it will not help them, it will not help us, it is not going to 
llelp tbose interestlil tbat may be adversely affected. So why carry on • 
-debate which seems to me to be aiming at nothing? 

My friend the representative from the Punjab haa gone much further 
afield than the Bill itself. He is demanding protectiOll f~ the agrioul. 
turists far outside this Bill. He has had his opportunity. I would beg of 
him now to confine his attention to the Bm itself and when he is asking 
·us to consider the proposals placed. before us oy Government. to also keep 
in mind the interests of others that may be adversely affec~ by this 
Bill. 

L&la Karl Baj Swarup (United Provinces: Landholders): Sir. my friend 
Mr. Bisw&S with his usu"l eloquence tried to make out a. case "'here there 
existed nonc. He said that t.he process of bleeding Bengal which com· 
menced yesterday has continuea today. May I BRIe him in all sincerity 
whether the measure which is before us is meant to exploit the poor or is 
it meant to help them? Is it not a fact. Sir. that the pe&8ants of Bengal 
are not consumers of whea.t at all? Thev mostlv consume rice, and tbe 

-only interests that can be a.t!ected are thO&e of the mill owners at ports or 
of the higher class and the middlc class people trading in Calcutta and 
Bomba.y who can oertainly afford to make some sacrifice for tbe teeming 
millions of N'orthern India. who are being hard hit on account of the very 
low prices of agricultura.l produce. Such depression in priCell, Sir. was 
'Dever witnessed during the last fifty years. 

Then my friend Mr. Biswas said that Bengal is being bled to main. 
tain the interests of the rest. of India.. He brought in a metaphor by which 
he meant that the .lamb of Bengal is heing devoured by the lion of the 
Punjab or the United Provinces. By bringing in this metaphor he bas 
.cJamaged bis own c.ase because he must knOW! that it U1 fits a man to blame 
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the Punjll.b or the United Provinoes when so long the lambs of tbese pm-
"IiD.ces allowed. themselves to be devoured by the tigers of Bengal. May I 
_ my friend to remember that the whole of India asreed to pmtectiou 
on steel. on cement, on paper, on cotton and recently on gold thread~ 
Don't all these Dll'llSUl'eS directly benefit the mill industry or the mill 
bands of Calcutta. Bombay and Madras' How can you say that Bengal 
is made t·o bleed for the interests of Northem India? Have we not for 
BUoo a long time bome all these duties only to make India self-sufficient 
for her requirement.? 

Then my friend weut on to say that the principle of levying a duty 00; 

agricultural piOduce' was a vicious prinCIple. It might be Ii vicious prin-
1 1' ••• 

l'iple wh ... n it suits our purpose to I'ay so. Is it not Ii fact that. 
we have been levying a duty on sugar for a long time, and 

is it not an agricultural produee? And now when the Government have 
put forward a measure to protect wheat where not only the interests of' 
the Punjab but of th ... Unitt'd Provinces, the Central Provinces and Bihar 
and Orissa. and to som ... extent, Bengal lllso,-and I shall presently show 
to the House that this measure will ensure the benefit of the Bengal pea-
sant as well--are involved, my friend from Bengal comes out and say., "Oh 
it is unsound to tax food stuffs I It ill a '\"icious principle". Is it not a 
misnomer, Sir? Is it not misleading the House, Sir? 

My&nourable friend Mr. Biswas again saId that the effect of this 
measure would be that Australia would retaliate against Bengal in tea and 
jute. The case of jutt: 1 can 8S swmnllril.v dismis3 b~' saying that Bengal 
enjoys 1I monopoly in jute :Ind Australia ('annot afford to retaliate against 
Bengal jn that commodit~,. As regards tea, when you levied cotton 
duties, why did not England retslillte by stopping all imports of tea from 
Bengal? Now, with whitt propriety ('an :vou put forth that argument? 

My Honourabl«~ frit!nd Mr. Biswas went on to say that very small quan-
tities of wheat are imported from abroad. I will just take my friend intA> 
the figures which will show that in the IMt year the imports of wheat into 
India went as high a8 857,000 ton!J . 

Jrr. O. O. BIaw .. : That was when t.here was a .... hortage of wheat in 
India. 

LaIa But Jtaj SWarap: 1 am coming to that. In reply to a questioD 
the Honourable the Leader of the House stated yesterday that the imports 
of wheat in the three ports of Calcutta, Bombay ODd Karachi from 8rd of 
January. 1931, up to the 14th March, 1981, had been about 100,000 tau. 
So, you cun easily estimate that if within less than three month. there haa 
been an import of a lakb of tons, in the whole year it will come to about 
400,000 tons, and that is the probable consumption of tbe population living 
in the ports. It "Ieems that if yoti do not han free imports of foreign 
wheat they are excluding the entire production of Northern India RDCI 
living on wheat from abroad. 

My Honourable friend Mr. Stood remarked that this Bill would affect 
the exports of. Hour from the mills at the ports. I again refer rpy Hon~ 
ourable friend to the :figures and .we find that the e~portB .of ft9ur hav~ 
be~ steady, that is, about lSO,OOO tons of flour irrt'spective of ~uantitie8 
of nnports of wheat. For example. last year the imports of wheat ha<1 
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been 357,000 tons, while the exports of flour were about 50,000 tons. 
Similarl.)' in the year before that. the imports of wheat were 661,000 tons 
and the exports of Bour were 54,000 tons. That clearly shows that the 
export of Bour does not depend upon the imports of wheat. 

Now, Sir, this question of protecting the wheat growers of Northern 
India has been before the country for a pretty long t.ime and several repre-
sentations have been made to the Government both by the zemiDdarw . and 
tenants' associations. Not only that, but the Federation of the· Indian 
Chambers of Commerce also made a. representation to the GOvernment as. 
far back as October 16th. I crave the indulgence of the House for per-
mission to read a short passage from that representat,ion. 

"Yn this connection the CoIDD"liUee feel that they need not .. y more to impl'e" 
upon the Government the great n_ity of taking action with01lt Itel"y in tIM di'-C-

· tioD of prohibiting the import. of wheat as protectiOn to the wheat.grower of India. 
I am uked by the Oommittee to request the Government of India to ildorm tb. 

Federation of the policy of theGovernmeat of India reprdini the outlook whirh Ie 
facing the Indian grower for the crop which he hal to market. The commi~tee IU'8 
aware that thil is R worldwide queltlOtl for the !P'0wers of raw mawriah. in every 
part. of t·he world, but they al., feel that. nery Povenmaeilt. doea devi!le meuul'8ll to 
protect the cultivators of their reBpective countries at a jaucture like thill, ancr 
the Committee would, therefore, be grateful jf the Government of India would let 
them known what, if aDy, measures they propose to take in view of the ci1'C1lmlltnncea 
det.ailed above." 

Does not this clearly show, Sir, the equity of my case? Because an organi. 
llation like the Federation of Indian Chambers of Commerce and Industry, 
which is propitious of all interests concerned, iJ;lcluding the mill industry 
at ports, could Dot be said to be acting in a partizan spirit. 

Now, Sir, the effect of this measure will not only be beneficial to the-
wheat growers of Nort.hem India but to t.he cultivators of Bengal also. 
From t.he Agl'icultural sta.tistics of India. for 1927-28, I find that the &reo. 
under wheat in Bengal iA going down. It was about 120;000 acres in 
1928-24 and it hos gone down to 106.000 RCrE'S in 1927-28. If this Bill 
is passed, one Bure effect of thRt will be that the wheat grower of Bengal 
will be protected. 6Ild more land will come under the cultivation of wheat,. 
and the grower of jute will alllO get some relief by diverting cultivation from· 
jute to wheat. 

It will not be ou' of place, Sir, if I am allowed to refer brietly to the con-
dition of agriculturists in Northern India. The plight of agriculturists in 
Northern India is very sad. indeed. I have some personal experience and I 
can say with certainty that the wheat grower of Northern India is producing 

· wheat at m01'8 thon 68 per cent., of its selling price, and so, he cannot 
afford to pay nil the Government demands of irrigation rates and land 
revenue. Agrarian trouble in m.v province has started, and I do not know, 
if no relief is given to the agriculturists, tbe results achi~ved by· the 
Qandhi-Irwin pact might be negatived and we might have to face still 

· grea.ter troubles. The zemindars also find themselves in a. very bad posi-
· tion because we are not Rhle to realise rents from the tenants and We hAve 
to pay the full demand of the Government. AR the House if; aware, 
the other da.y the propl"rty, houses, etc., of the Raja.h of KalBknnklir at 
Lu!!1rnow were attached. r connot Bay what' was the motive at the hot~ 
for attaching the property, etc., of the Rajah with stich prort,lptitudt'. It 
rnil('ht be that hp. hAd CongreRs views. but· the Rajah himself made it eletil' 
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.that he was not able to realise his full demand from the tenants and so he 
·was not able to pay up the Government dues. . 

lIr. E. Ahmed: That might be owing t» the sunset law. 

LaI& Jrari JIaj Swanap: There is no sunset law in the United Provinces. 
Mr. E • .&hmecl: Then it must be owing to the collection of arrears due 

~he Government must realise the revenue due to them 1 
Lala JlarI Baj Swamp: If no relief is allowed to the agriculturists and 

the present sta~ of affairs is allowed to continue many noble familiea . of 
landholders will go into ruin. I will therefore appeal to this HoUle to p886I 
.thia measure and make it more protective than it. is in its present form, and 
. I shan have another opportunity of explaining to this Houae the implic~ 
·tions of .several clauses of this Bill whioh require modifioation and deletion 
in order to give full protection to the agriculturist.. of Northem India. 

(Diwan Bahadur A. RamallWami Muaaliar got up.) 

Xl. PreIddeD\: How long will the Honourable Member take? 
Dlwaa Bahadar A. Bamanaml Kud&Uar (Madras City: Non-Muham-

_madan Urban): I will take about 15 to 20 minutes. 
Mr. PruldID\: You had. better reserve your remarks till after lunch. 
The AS8embly then adjourned for Lunch till Half Put Two of the 

~lock. 

The AuemblI re-assembled after Lunch at Half Past Two of the 
Clock, Mr. President in the Chair. 

Dlwu Babadar .A.. BamllWaml JhdIIIar: Mr. President, J think this 
is n Bill on which discussion has to he carried on in as calm an atmosphere 

·8S possible 80 that t.he issues may be elear1~ before the Houae and before 
-the agricultural population of the Punjab in particular. J do not think 
we gain anything by importing into the consideration of this Bill COIltrO-
'Versial iAsues regarding provincial mattera. I very much deprecate the iel. 
-of one province suggesting that it i, peculiArly hit by another pro'Vin",,: 
it ill the largest oonsid",rRtion of the whole of tbe country that haa to be 
borne in mind in regard to 8llch questions. 

JIlaD .uhammact Shah ..... : Rp.",. b",at'. 
DlwIIl Blhadur A.. Bamunml Jh4IlIIr: Sir, there haa been a certain 

.amount of criticism of the principle of levying what are called food tUM. 
I 8~e in theory tbat food taxes are had, hut if we examine the queMtio~ 
a little more clearly, we shall come to the conclusion that in this 0818 
there is DO such thing really as a food tax. When we recall the ~ .. tiOD. 
in countries like Great Britain over the food ilues and over the corn laws, 
We have also to .realise that food in England i8 JargeJy imported stu!. 
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t.hat very little is grown in the country itseH, and that large ~uantities 
have to oome into the country from outside, a.nd therefore there 18 a very 
real tax on food. In this country, the position is entirely reversed. If 
'you find that the food now produced is sufticient for internal consumption, 
then I submit that there is no case made out against food taxes. Take 
this particular food tax, of which this House is now seized. It is common 
,ground on all sides tha.t at least ninety-eight per cent. of the consumption 
in this country is derived from production in Indin itself, and, as I shall 

-show very shortly, the imported stuff is very small indeed. It therefore 
is clear that the large bulk of the foodstuffs being found within the 
oountry, a food ta.x will have no appreciable effect at all. There are other 
-criteria which must be borne in mind when we approach this question of 
..a. tax on food. Is the quantity produced in the country sufficient for all 
nonna1 purposes for consumption in the country? And in this parttc'ular 
-ease it must be conceded that it is sufficient. 

Aecondly, whatever may be said against tariffs with reference to manu-
factured goods and other ('ommodities. it is to be conceded that the benefit 

'Of any protective or prohibitive tariff is the largest and widest distributed 
so far as an art,icle of local agricultural produce is concemed. It mayDe 
that with reference to the Tats steel industries, a. particular company 
benefits; it mav be that with reference to cotton mills 0. few cotton mills 

benefit; but with reference to agricultural produce, if you come to the con-
clusion t,hat 8. tax should be levied so as to protect the produce of the 
'("ountry; you have also to come to the conclusion that its effect is the 
widest felt and the beneflt of it is distributed to the largeRt number of 
people. 

Thirdly, Sir, there is another consideration which must be taken into 
account in deciding whether food taxes are proper or not. In the case 
of some of those commodities, a monopoly may eventually arise in the 
country because the produetion is limited to 1\ few firms or 0. few owners 
of mills. But in this CRse the production is 80 large. so vastly distri-
buted all over the land, I\nd is in the hands of so ml\ny small and large 
owners of land, that a competitive. scale of prices is bound to be kept 
up and there can be no question of a. monopoly. I think that there can 
be no objection on the score that this is 1\ tax on food, both because the 
food in question is grown in such quantity that all internal consumption 
can be met from the quantity produced, and on the ground that the 
benefit of any protective dut.y is the most widely distributed, and on the 
further ground that competition is so keen in the oountry itself that 
.prices cannot rise up; on all these grounds a tAX on food such as we are 
considering cannot be objectionable. 

Having said all this, Sir, I ~ust however make my position perfectly 
clear with reference ·to the Bill it,self. I believe, subject to what my Hon-

:ourable friend, the Leader of the House, may sa.y, tha.t this Bill is not 
going to give the slightest benefit to the agricultural population of the 
Punjab, it is' my deliberate opinil:>n that this Bill is merely' a camouilage, 
-thM it is not going'to help the agriculturist in the Punjab in any' way, 
.and that the' agriculturist will not bless this Bill when it is passed, and 
I want to give my reSSons for this view. There are two ways in which 
"this measure is. said to help the agriculturist. When you levy a high 
protective tariff, you believe that on account of that protective tarift the 
internal prices ot the commodity will go up. There is a second reason why 
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i. 'caD help the agriculturist. When you 18't'y a pl'Oteotive tarift pr&eti· oan,.· preventing goods from coming into the country, you widen the _.et for the internal produce. Applying both these tests, I 8ay that 
the agriculturist, whether in the Punjab or in the Central Provinces or in 
tile United Provinces, is not going to be helped at all. Sir, what is the 
state of thtl produce itself? In 1929·80 it was estimated that about teD 
million tons of wheat had been produced in the country. As against that, 
the imported quantity during the year-amounted to 281,000 tons. This 
is nearly less than two per eent. of the entire production. Now I ,,'ant 
to ask the Honourable the Leader M the House how he tbinks tbat tbe 
stoppage of this import is going to help tbe agriculturist anywhere in 
India. The produmion is tcn million tons, The import is 281,000· tons,. 
less than two per cent. llil it going to be of any help in increasing the 
local price of wheat-two per cent.. of the oommodity coming in and" 
competing against 98 per cent. of the commodity? Is it going really to-. 
widen the market either, becnuse that is the onI:v thing that can now be 
done for the wheat that has been produced in the country? It is a drop-
in the ocean. I do 1;10t grudge any benefit that my_ friends in the Punjab 
or the United Provinces or anywhere else mav get from having their wheai 
BOld, but I want to' ask the Leader of the House bow be thinks this 
Bill is going to benefit these people at all. You cannot regulate the price-
of 98 per cent. of fA commodity by regulating the price of two per cent. 
of the commodity imported into this country, and you cannot really 
releB8e the surplus stock in the hands of wheat producers elsewhere by 
stoppage, even if you can stop them, of imports under this Bill; and 
I say you ('nnnot stop them. But even if you can stop these 250,000 tons 
of wheat that have ('orne or are going to come into this country, it cannot 
appl'e('iabl~' alter the- position. I have the latest figures for thiA year. 
We were under the impression that large quantities of wheat were being 
dumped into this coun~' 8udctenly and that therefore the Punjab wheat 
grower and the United Provinces wheat grower were unable to selI their 
produce; but an analysis of the fl~e!l shows that that essential hypo-
thesis is entirely lacking in this case. I have got the accounts of the 
Bea-borne Trade in British India for the month of Februarv, 1981. At 
page 46 I find the figures given for the import of wheat into 'this country_ 
For the eleven months ending February, 1981, the total quantity of wheal 
imported into Indill is 190,800 tons, and we may take it that in March 
there will be at the most about 20.000 tons imported, _ Now, supposiDtJ. 
the whole of it is stopped and we import only 200 to 250 thousand ton., 
I ask how is this going to be of any benefit to the country ADd of any 
benefit to the agricultural producer? On the other hand, the export of 
wheat during the same eleven months is almost equal to ·the import of 
wheat being about 196 thousand tons; 80 that the import and the export 
CAncel each other and we are left with the quantity thAt is produoed in 
this country. Now. Bir, the export figures J!'ive U8 an idea of how in one 
direction at least the a'l'riculturist can he helped, I find that net. imports 
during the year 1924·25 WIlS mift.U8 1.200 thouland ton.. The net import 
is arrived at by deducting the quantity exported from gross import, r() t.bafi 
in this :vear the exportlil must t.herefore ~ varv ml,Clh more thRD 
1,200.000 tons. We were able to export out of India not lonl'l; .go. in 
1924·25, over 1,300,000 tons. Iflrid~' fmm a;n analvsfll of the-
figures. that (heat Britain /lot 7M.OM tortll, "nd an that ~nRtom If! lOst 
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io the Indian wheat trader, and that is wby my' friends are adering. 
Other countries are ooming in and closing the markets Bgaiost us. I find, 
Sir, that there is a great deal of talk about Imperial preference, parti-
cularly with reference to wheat. I do not wish to characterise the pro-
posal. of the Canadian Government in the same mannsr in which the-
Right Honourable the Secretary of State for the Colonies in Great Britain 
characterised t~n, but I know that the Economic Committee of the 
Imperial Conference is meeting in Ottawa some time in August or Septem-
ber to consider this question. Is not India. vitally interested in this matter 
waen \\'8 find that India hils been exporting large quantitieM to Great 
Britain, and that during the past few years that export has been whittled 
down to lo,(l(J(} or 15,000 tons, whereas 5 or 6 years ago it \\'89 700 to 
800 thousand tons? Surely this Government of India, which alwav". 
speaks of its regard for the agricultural population, must take some note 
of the :fact and ask themselves why India is losing the market of Great 
Britain? We are told that we should show consideration for English pro-
ducts. We are also told that we should be considerate in this matter' 
and accept the principle of Imperial preference. We have done that 
with reference to cotton goods by taxing foreign goods more than the 
British products. Now, I uk, what is the return that we get for that 
IOrt of thing 'I Where is thh'l Bnglish market gone which we had in years 
gone by? I am glad to see that in the lsst year to a certain extent we-
have recaptured t.hllt mnrkflt-, for I find that 175,OCX) ton" of wheat have 
heeosold to Great BritailJ. Rut I venture to 8SH: the Leader of the Bouse 
whether it is not. in that direction that one of the remedies at least which 
the agriculturist in the Punjab, the Central Provinces and the United 
Provinces is lacking may be found? What steps have the Government 
taken to find out whether this market can be regained? What has the 
High Commissioner for Indio. done? Has he devoted any thought to this 
question? HIlS he conHidered how Indiall agricultural produce can stilt 
retain this market in Grent Britain? Has any report of the High Com-
miRsioner for India. dwelt on thiR queRtion? I should Hke to know from 
my Honourable friend Sir George Rainy whether any attention has been 
paid to thi~ que~tioll of I!'etting the outside market, and particularly the 
market of Great Britain, for Indio, and whether they propose to have any 
say or anv voice in the Conference that is shortly to meet at Otta.wa. with 
reference . to Imperial preference on a question 'like wheat? 

Sir, 8S I said.( the figures ure so staggering that I cannot believe that; 
this Bill is going to giVe the slightest 1'(!lief to the Punjab or the United 
Provinces agriculturist. I am very anxious to give him that relief and 
I shBll come presently to another method bv which he can be given relief. 
I have already referred to one method, namely, the capture of the export 
markets in favour of the Indian trade. But I think that with 2 per cent. 
of the imports coming in as against 98 per cent. of the production of 
this country, it is hopeless to think, notwithstanding the prohibitive tariff, 
that you will Jevy on tho import of whea.t, that any real benefit can come 
to the agriculturist in the Punjab or elsewhere. Sir, a reference was made 
to the reduced' railway freights that can usefully be given sO that the 
Punjab agriculturist and the United Provinces agriculturi8t may be bene-
fited. I entirely agree with that, but I 8lso think that the suggestion 
that my friend Mian Shah N awaz has put forward has to be Jlluch more· 
seriously considered. I see that the Goveritor of'the Punjab', in a. !!pcecl1' 
whirh hI' rem·ntlv d<>liverPd to t·he J.cgislativE: Counril, has bewailed the 
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~ditiOD of the agrioulturist, and a meagre sum of 80 lakha of rIlpeei 
is all the remission that hilS been given to the agrioulturist. That is nofi 
fair. What is the position of the agriculturist? You arech&l"ging him 
Jand revenue on 8 cash basis and not on a basi' of kind. Whatevezo 
·quantity he may produce, aDd whatever may be the price of that quantity, 
he has to pa.... your fixed land revenue and your fixed water-rote. Now. is 
that fair? How does it work? Why have you not thought of it" In my 
speech on the general discussion I Mverted to this position as a matter 
of generlll principle all over the country. The agriculturist is asked to pay 
his land ·revenue and his water rates on R CRAh hRSis, when t,he priceR of 
foodstuils that are produced by him from the land have gone down so low 
t·hat it does not bring him rlO per cent. of his original produce. What ia 
the result? If the produce is worth B.s. 100 Rnd if at the time it W8I 
aaseased it was worth Rs. 100, you probably asked him to pay a land 
revenue of Rs. 40. But now when the price of his produce has gone down 
to Rs. 60. :\"ou are still gettin~ from him the same RII. 40. There 
lies the tra~edJ of the agrieuJt.urAl producer in this country. In the olden 
-days during the Moghal period. it WAS in kind that the land revenue waa 
taken. You have transmuted it into cash, with fatal results to the agri-
-culturist, because at every stage when you revise your settlement you fix 
your cuh remittances on the basis of the prices then prevailing. But DOW 
'when the prices have gone down 8Ild when you yourself accept that they 
-are the lowest on record aild they have gone far below the pre-war prices, 
you are unnble to give him 8Ilv remission. Your rules do not allow you 
to do RO. and the agriculturist is asked to pay the same lmd revenue and. 
'the same water rate which he WAS paying when his produce was selling 
at economic prices~ Therefore, I venture to think that this Bill, withou\ 
being of any use to the agriculturist, win simply be an eye-wash, and. 
the Government will fail to do anything ror the poor agricU1turiRt. My 
friend, Mian Rhnh Nawaz. Rnd hi" Mnstitueney are not going to be bene-
fited by this Bill in the slightest degree. 

:KIaD K1IIaamm'4l ShIh .&wu: We are cat(·hing at the straw; that is 
-alI. 

I 
DlWUl BaIIa4ur A. Bamuwaml XUdallar: And tbe result will be the 

same as every man has met with when be has clung to the straw, namely. 
that he is drowned. The agriculturist of the Punja.b will be 'drowned in 
spite of this Bill being passed. I am not opposing the Bill; I am opposing 
its circulation. I wish to support it as a straw and nQthing more than 
a straw. And I want the Punjab agriculturillt and the wheat conaum .. 
"811 over India to realise that'it is a straw that is being given to us and 
whether March lst is retained or March 80th is inserted it will still be Il 
stra.wand nothing more ~ban a ~w. 

Dr. Zlau4cllD Ahma4: Bir, there has been a great con:8ict between 
ilengal on my right and the Punjab on my left and I, holdin~ an inter-
mediary position in the United ProvinceR, wilt probably be able to keep 
lip the balance. 

1la1llvt .nbamm '4l Yakab (Rohilkund and Kumaon Divisions: Muham· 
-madan Rural): You are between the two. 

JIIaD Kubemmal IJaaIa •• was: You are between the devil and the 
-deep S8R. 



TBB WHBAT (JllPORT DUTY) BILL. 2927 

Dr. ZlaudcUn AJIaIICl: My friend, Mr. Bisw88 , complained that the 
Punj&b is over-represented in the Government of India. Perhaps if it 
came from my mouth, it might have some meaning. But he knows very 
well, that, not only in the Government of India but also in England, 
Bengal is certainly not under-represented. The other point in which Mr. 
BiBw88, I think, has shown his diffidence is his assumption that Eengal 
is a wheat-consuming province. Whatever wheat is importedthrough 
Calcutta, he imagines that it is consumed by Bengal. Any wheat that is 
imported by Calcutta port does not necessarily mean that it is consumed 
by Bengal. In fact my complaint is that the people of Bengal do not 
know how to consume wheat. I had 0. definite complaint that I could 
not get genuine wheat flour for daily consumption in Bengal, and when-
ever I had to live there for 0. long period. I had to import wheat from 
Upper India. The wheat that is imported in Calcutta is either sent to 
some flour mills and then it is exported in some shape or other or it. 
linds its way to Upper India and there it competes with the local wheati. 
I do not consider the percentage of wheat which we import compared with· 
the total quantity produced in this country. . It may be any per cent. 
That is not my point. My really important point is this, that taking the 
figures of the last seven or eight years. we find that the total consump-
tion of wheat in India is about 8\ million tons. That is the average con-
sumption during the last seven years. 1£ we produce wheat. in excess at 
8i miUion tons, We should find means {or the outside sale of the surplus 
quantity. If it is not sold, then there is a definite loss to this country. 
The wealth of India will be reduced by the amount equivalent to the price 
of wheat allowed to rot. We find that. last year, India produced 10·8" 
million tons of wheat. This means that there has been an over production 
of about It million tons. This is the excess of production over consump-
tion, and if this quantity of wheat is not sold out to foreign countries and' 
if it is not exported, but allowed to rot at home, then it is a d\lad loss to 
India. I am not discussing it from the provincial point of view, whether 
it is a dead loss to the Punjab or to this province or that province, but 
certainly it is a dead loss to India as a whole, and the estimated price of 
Jibia dead loss is about 10 crores of rupees. If we do not take any special 
measure~ for finding on outlet for this excess, then India will be a loser 
by 10 crores. This is a point which I want to emphasise. I do not 
want to quibble about whether we import 2 per cent. or 5 per cent. But 
what I do maintain is that we should find a market for this ove.r-production. 
In reply to my Honourable friend Mian Muhammad Shah Nawaz Mr. 
Studd said that we could reduce railway freight. This is also one of the 
menns to be employed. But I say that in order to find a market for' 
export, the first and foremost thing is we should try to find a market for 
our produce in our own country, and to achieve this we should stop import. 
iWhen we have got possession of our own market in our country, we should 
then go one step further and then find out ways and means of finding a· 
market for this export of It million tons. I would first fall back on the 
:advice given by Mr. Studd, that is, we should go to the Railway Member 
nnd request him to reduce the railway freight from stations in the U. P. 
and Punjab to Calcutta and Karachi S() that we may' be able to export the-
excess at a cheaper rate to the foreign countries. That is the first step. 
The second method is the method suggested by my friend, Diwan' Bahadur 
Mudaliar, that if India is to form part of the British Empire, and if India 
is. asked to accept a preferential tariff;· then the Britis& 
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Empire should mako it n point to consume Indian 
.wheat in preference to wheat from any other country out. 
-.ida the British Empiro. I think this is also a point to be considered. 
That is the second method of finding a market for Indian wheat. I 
think this is a point which the HonoUl'able tho Commerce Member ought 
to take into oonsideration, t.hese two methods may help the export. There 
is a ~ method which I suggest and to which I am afraid the Honour· 
able the Finance Member would never agree, and that is reducing the 
exchange ratio from la. ad. to la. 4d., thnt is, redudng the price of whent at 
the foreign market by 121 per cent. That i& another way of finding ail 
-easy market. 

AD KoaoaraIt1e Kember: Question. 
Dr. 1la1lddlD. "mad: I hope that all thOt;C people, who are interested 

in the welfare of India and in seeing that 10 crore& of rupees are not 
wasted. will see how 8 Buitable market oould be found for the exceu of 
Indian wheat outside the countr)' and tnke el'ery measure to stop foreign 
wheat from coming to this country . 

• awab Kajor IIaIik TaI1b Kehd11Dl&D(North Punjab: Muhammadan): 
Sir. lAdia'slargest industry is agriculture and 8S it has got no factories to 
convert its raw agricultural pl'OduC(' into "aluable finiehed articles of 
merchandise, consequently it has been exporting wheat in lakhs of tons. 
But the tide tumed in 1929, and instead of exporting, no less than 5,61,918 
tons valued at RB. 8,16,95,629, were importlld into India from foreign 
COWltries. Out of these, 5,29,459 tons, of the value of Rs. 7,67,09,885, 
were from AustrAlia. The Punjnb with its ,oust system of cBnals was 
the chief exporting province of the Indinn Empire and consequently suffor· 
~ the most. It is R province of petty proprietors "'ho have got 110 other 
sources of income but ngricllJt.ure. Enm t.hp. money.lcnder refused to 
come to his rescue because there was no demnnd for the produce of his 
land. He approached the Government nnd he had a ready response to his 
appeal in the Punjab. His EXCf'Uency the Governor of the Punjab in his 
apeeeh to the Northem India Chambel' of Commeree, on 28th March, 1981. 
explained the situation af! it Rtood nt, thnt time, which cleurl\, shows thnt 
the request made by the l'uujRh (iovernnwnt was met with tnrdy re8pons(' 
fJ'Om the Government of India. The frt'ight to Karachi was reduced, but 
.for that to Caleut~a "the Punjab OOVenlmf'nt had to drive n hnrd bnrgnin h" 
-giving R guanmtee to the RRnWRY R091'el" to J'E'·imburse "the los8 of revo. 
nue due to the decrease in i1'<-ight". The 1'elief which IIRS been flO pro· 
'vided is shortlived and concernR the Punjab alone, but the condition of 
1JOme other puts of India are very nearly the SBme and some meas\lr~ of 
far-reaching effect is caned for. First and foremost of all, is the reduc· 
'tion in the railway freight. This freight wall calculated at a time when 
the produce of wheat and other foodstllff~ wus high nnd the zemindar could 
nfiord to pay freight at f\ higher rate, but the price hRR now fallen to the 
bottom Bud he cannot at Rny rate fnke his whent to the port after giving 
R. heavy frei~ht and thus getting n price below the cost of production. 
Tln~s I would Ul'~e that the first duty of the Clovernment, if they really 
intend to bring relief to fhe cultivators, is to reduce the freight duty from 
the Punjab to Calcutta and from therE' to Kal'II,chi. The Bill before 11S 

apneu& to Aflord BOrne relief, but the exemption nullifies its 8.... ohject Qnd if the Rectinn embodying it is not removed. the Act 
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defeats its end. It is ur(ed on behalf of the exemption that the com-
}lanies, who, without a knowledge of the imposition of this duty, placed 
<lrders, will be prejudioed by it. They are probably the same companies 
who made large profits at the expense 'of the producer during th.e past two 
sears. It does not stand to reason therefore that they should get further 
protection, and the producer should sell below the cost of production. I 1 fail to understand the solicitude of the Government of India with res-
pect to these companies when 110 such notice was taken of the persons 
-dealing in kerosene, sugar, etc., wben custom and excise duties were im-
posed on t.hem. 

I have ~,jven above the import figures of 1929. The quantity received 
next year, i.e., 1930, was aJ~ abnonnal. It W8S 3,57,086 tons valued at 
Us. 4,98,10,000, out of which 8,86,039 tons valm,.(l at Hs. 4,65,61,845 were 
<contributed by Australia. The normal import of wheat has been b~"w 
.w,OOO tons a year. This unchecked import of foreign stuff has no justi-
fication whatever, I1S it is ruining the Indian producer. 

At the same time I am afraid it will be difficult to determiIre the date 
-of contract, and the exemption is likely to lead to malpractices with regard 
to the quantity of import, etc. The object of the Eill can easily be frus-
trated by two companies, one in India and the other in Australia, combin-
ing together. 

I would now appeal to my Honourable friends from B.engal to pass 
<lver a small los8 if they sustain any, b"y bargaining with India. My 
Honourable friend, Mr. Neogy, when speaKing on the Salt Bill yesterday, 
expressed the view that he Would rather be exploited by his own country-
men than by foreigners. The remarks p'8Ssed by the Leader of the 
Nationalist Party, Diwan Rahadur RlUlgachariar, in the same connection 
were very encouraging indeed. He said that Indians were not protectionists 
by instinct but by sheer necessity. He described BengaJecs as being in 
the vanguard of improving the nationo.1 industry. We are boycotting 
foreign cloth and goods, and why should we not boycott foreign wheat or 
'Subject it to import duty, ~ecause by it we will save the largest number 
-of our countrymen from rum. 

Lastly, I may refer to the impression on the minds of the agriculturists 
that the Government are not properly safeguarding their interests. Tbey 
have suffered hardships during the last two years and met their liabilities 
to the best of their ability. But they are at the end of their resources 
and it will be highly impolitic to load the proverbial last straw to break 
the camel's" bMk. I would reftn' Government toO the agrarian riots taking 
place in the United Provinces villages, described in the Hindustan Time. 
·of the· 25th, 27th and 29th March lnst. There is no neeel. for me to sit 
in judgment on them anel find who is t.he guilty party. My object in 
bringing them to the notice of Government is that it is an ugly situation 
and requires prompt handling. I may mention here that the rate-payers' 
poverty is at the bottom of these troubles to a Jarge extent, Rnd the passing 
of the' Wheat Bill without exemption will ~o some WAy to pacify them, as 
·they will be able to sell their grain at a fair price. 

I would also remind my 'friends all round that, looking at the trade 
siluation of the world, we in India are sittin~on It volcano of economic 
upheaval. I cannot say when it will burst, but if things go on RS at 

"Present, it is bound to burst and T do not know who ,,;]] go '\\'ith it into 
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deatruotion. My friend Sir Cowasji Jehangir is ruther doubtful if the-
meaaure. will benefit anyone. My opinion 118 a layman is that if the 
ezemptions are not thrust in there may be some reUef to the produCer, 
aayhow we know we aro simply trying 8S drowning men to catch at a· 
.haw, and time will show whether ,,"e are saved by it or not. 

At the same time I would urge upon the Government that 8S they 
did with the salt duty, the enhanced revenue which is derived from thia 
import duty may be mad~ over for helping the zemindar of the Punjab· 
where the revenue is very heavy and the zemindar cannot in any way meet 
his liabilities which will aocrue in a month's ~ime. 

Sirdar 801um fIIDI1l (Punjab: Landholders) : Sir, the wheat position 
in India has been adversely affe~ted by the world slump. Those countriea 
which produce the primary proc!ucts have borne the full burden of the 
depression. Prices have fallen steadily for the past ten years, but during 
the year 1980 the fall h8s been 88 rapid as the fall in the previous 41 years. 
One significant fact is to be noted in regard to this fall in prices, namely, 
that while retail prices during 1929-80 show an average percentage drop of 
only 8 per cent, wholesale prices during the same period show a drop of 
25 per cent. The bulk of these wholesale prices Bre for food-stufla or for 
raw materials which are the primary products of countries like India .. In 
1980, Canadian wheat, for instance, showed a drop of 5 per cent. in Whole-
sale prices and Indian jute of 35 to 44 per cent. The significance of theM 
facts is that countries like India have been hit the hnrdcst and their suffer-
iDga have been more extensive. . 

. India produces roughly ten million tons of wheat II year out of about. 
80 milJion acres of land under this crop. Near]y 70 per cent. of the whe.' 
area lies in the Punjab nnd in the United Provinces. Not m01'e than' 
10 per cent. of the wheat thus produced is on nn averaA'! exported. The 
demand for India wheat is due to the fact that the seed is dryer and 
yields to the miller a Feater quantity of Bour. But the export is negli-
81"le. On the other liand, although it cannot be legitimately conceded 
that there has ever been a sufficiency of normal food supply for the vast; 
population in India, world facton together with the local factors have 
brought aboUt a disastrous fall in the prices of home-grown wheat, with the-
result that it is found cheaper to import foreign wheat to the ports of 
India than to pay the heavy freight charges from up-country. The pre-
sent Bill, limited as it is in its scope, is meant in reality to produce the 
nonnaI out-let for wheat which ordinariIy is· exportable by making i. 
sole possible in the ports in competition with foreign wheat. In my 
opinion no marked reaction is to be expected on the market &8 a result 'of 
th~ passing of this measure. The reservations contained in clause S will 
t.o a large extent di8801ve the effect of the import duty in view of the 
f83t that the life of the measure is only one year, and the provi,lions al-
ready made by sellers and purcha881'8 which it seeki to prohoiJ will mak& 
the Bill'. ~rovisions nugatory for the beet part of the opet'ati'Ve year . 

. Rep~senting ~ I ~o the landholders of the Punjab, a provin.oe moI6. 
VlliaUy interested In. thHi problem, I venture to draw the attentian of'th$ 
Govemment to matters which mUlt be the concern of any "Government' 
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that seeks to work in the interest of its people. If; cannot be denied that 
both America and Canada have marched greatly ahead of India in the 
measure of organisation and assistance afforded to their respective wheat-
growing farmers. The American Wheat Board and the Canadian Wheat 
Pool have certain elements in them whicli need to be copied by the Govern-
-meut of India. The question is not 80 much of foreign competition in 
wheat. The question is of putting our own house in order. We are pass-
ing out of the stage of unscientific farming, chaotic marketing, and inode-
CJURt.1,) finance in the world's mal'ch in productive activities. Indian 
policy must be direcood towards mechanised farming on a large scale, on 
co-operative pooling of produce, On co-opera.tive marketing of produce, 
on scientific methods developed with the assistalnce of the State, and 
.of finanoial assistance and guarantees given by the State in order tlaltG 
not only more should be produced and consumed, but that 
costs shouid be lowere~, YJielding a greater return. My advice 
to the Benches opposite is to set up a committee to go into the whole 
matter, if they do not desire to see the ruin of the millions of agriculturists 
whose sole source of income practically is wheat, which is to-day menaced 
by world and local conditions which need scientific examination and 
801ution. 

The prescnt measure though temporary may give some relief to the 
agriculturists provided clause S is omitted. The present prices of com are 
not sufficient to payoff the land revenue and water rates. The Govern-
ment must overhaul the entire policy of a88essment, and for the present, 
if they like to be just, should remit at least 50 per cent. of the land reve-
Due and the water rates hy giving way to the provinces even at the risk 
of borrowing, and in addition to this, this measure must be passed after 
aeleting clause S. If effective remedies are not introduced by the Govern-
ment without delay. I fear aggravation of trouble. .. 

Sir, I fully endorse all that was said by my learned friend, Mian Shah 
Nawaz, who is moderate in views and belongs to a respectable zamindar 
family in the Punjab. 

'"!"he Honourable SIr George BalDy: Sir, I do not propose to speak at 
any length in reply to this debate, but there are three or four points which 
I should like to notioe. To begin with I should like to congratulate the 
Honourable the Mover of the amendment on the great courage and attack 
be showed under obviously trying circumstances when his voice was not 
carrying so far or so clearly as it usually does. But it was also obvious 
tbRt, whatever might be wrong with his voice, there was nothing wrong 
with the cleamess of his mind or t.he cleRrness with which he put his 
case before the House. He began by saying that I had put a most oon-
vincing case against the Bill myseH, and after making that sta.tement he 
appeared to me to be a ,little ungra.teful, because if I had really done that, 
I do not think he would have found so many points of attack in my speech'. 
Then he went further and he quoted a remark of mine on the 12th March, 
I think, QS being incolUlistent with what I was saying today. J find no 
inconsiAtency between the two statements. and what I should likc to say 
to the House ill this, t.hnt in thelle diffi'cult matters of protection I always 
trv to state the case f&irlv. not ignoring' considerations which moy appear 
to Borne extent to clash withtlie view I am putting fOrwArd, but attempt'-
tng to put the Rouse fully in possession of all the factors which appear 

o 
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iQ have importance in arriving at l\ decision on the particular case whiolt. 
we may happen to be considering. 

The main point ~hut has been taken today, and taken from every .quu-
ter of the House, IS that, tltier all the total amount of benefit which 
_~ cultivator _ ~an ~oeive from this Bill is !lot very large. Some una 
thie argument In thiS lonn, that the benefit was so small that it wa. 
nat worth conferring at all; "'hile others have used it in the fonn that &I 
it was so small, other mefttrures ought to be taken in addition. I did not 
wish to go into figures in my opening speech to 8 IQl'ger 8xtentthan wu. 
absolutely_ nece88&l"Y; but I should like to give the House my own esti. 
mate of the additiODal market likely to be secured to the Indian cultivator 
if this BiH becomes law_ Our infonnation is that the iotal quantity of 
wheat for ,,·hieh orders were placed before the 1st of March for deliverY 
after the first 01 MArch, w.aR just under 150,000 tons. If we take the-
eonsumption of the arens fit the ports tiS 450,000 tons. tha.t it 
half''''ay t'etween 400,000 Rnd 500,000 toDS, lUld deduct this 160.000 
foOns. then the balance is 000,000 t.ons. Rnd that is not an unfaiy 
estimate I think of the market likel\" to be secured to Indian wheat 
boY this Bill It is open of course' to Honoumble Members to 8Ily 
that theimporta during the month of FebruAry and the ~t three 
weeks of March .nmounted to 96,000 tona and that therefor'e in the 
coming year, the additional market for the Indian cultivatcria likely 
to -be leas than 000.000 tons. But on the other side I would like to point 
out this, that as things have been moving during the last few weeks, -it 
is by no mcaDsimpossible that the disparity between Indian prices 1ll1C1 
world prices may reaoq a point at which we should import not only t6-
meet tbe needs of tht' P.Oria, but to mch an ~xtent 'that wheat would be-
gin to move up·~ountry !tom the ports. The ·Bill ia an insurance against 
that, and" t should like to say that the very heavy import;8 d~ Febru~ 
.- the infonnAtion we received as to the forward ord8l"8 which were 
being placed at thAt time, had greAt weight with the- Govemment of IndiR 
in coming to the decision that the matter ougM not to be left alone Rny 
longer. hut that a Bill of this kind oug"ht to b~ introduced. 

I should lik-e to turn now to certain things that fell from my HonolJ1l-
able friend, Diwnn Babadur Mudaliar. He quoted certain figures and >said 
that tbey were sblggering figures. I wonder if be will forgive me if I say 
that they were staggering in a rather ctitYerent sense. for Borne of them did 
not seem to me very strong on their feet I Let me give the figures th~ 
were given in the communiques of last July. It is quite true that in 
1924·25 the net exports of wheat were 1,107,000 tons. But what about 
the next five years? During the nen five years, the Det imports-not 
net expQTts-were a little over a quarter of 8 million tons. It is true to-
IP.V for the whole period thRt, taking the five ye8t'~ together, Indio. WIlS not 
au" exporting country nt all; apparently, unlcl!!I -owing- to new irrigation 
RChemes there is some expnnsion of wheat cultivation in Indin, it looks aft 
if, with the growth of population, India is gradually bC'ing transformed-
from nn exportjn~ cO\lntry in respect (If wheat into an imJ?orting country. 
Whnt -happenl! _ now-apart from nn abnormal :Cl'isil! .sut'h a8 exists at tho 
preRcnt moment-is that wh~n TndiA liAR a ~bort crop, she impo~~ when 
ilhe hn!; a good crop she export.l!. On the average, untesFI there is " very 
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favourable or unfavourable monsoon, tbere is not very much in it. All 
tbat bas a bearing upon what my Honourable friend Diwan Bahadur 
Mudaliar said as to the attitude the representatives of India ought to as-
sumE' when the Imperial Economic Conference resumes its sittings at Ottawt\ 
in the Autumn. He said that one duty of the representative of India 
was to put forWArd II. strong claim for n better market within the Empire 
for Indian wheat. Now, if we are in this position that we cannot guaran-
tee that over n period of years WI' shaH have any wheat to export, that 
weakens our position as compared with the great Dominions of Australia 
and Canada, which practically always have a large surplus although the 
amount varies from year to year. But in addition, is this House pre-
pared to arm the representative of India with authority to negotiate 'i 
the basis of mutun,l preference, or can we go to the Government of Great 
Britain with our hnt in our hands and say, "You ought to extend prefer-
ence to us but we hold ourselves entirely free"? That is the main point. 
It is ver,v . difficult for the representatives of India tQ say to the other 
parts o~ the Empire, "Why don't you help us?" unless we are prepared to 
do business, on a basis of reCiprocity. I know quite well all the difficulties 
with which that question is surrounded, and I only mention that point 
now because it is R renl difti'culty for anyone who desires that India should 
take R strong ijne when questions of that kind come up for discussion. 

My Honourable friend Mr. Mudaiiar dealt, it seemed to me, very ade-
quately and clearly with the objections of principle to duties on food-stuffs 
which were raised by the Honourable the Mover of the amendment. In 
general. there is no doubt that duties on food-stuffs are open to objection, if 
they al'e likely. to'ra'.ise substantially the prices of food'stuffs to t·he con, 
sumer; e\leryb~'y knows that. But it ia clear enough that nothing could 
be more different thaD the oircumstances of India at the present day 
when in respect of most foed-stuffs she produces she is an exporter, from 
the position of Great Britain which for more than a hundred yeurs past.' 
has been dependent to an inereasing extent upon imported. food-stuffs. 
Io. Great Britain the question is of first class importance for good or evil. 
In India. today lit is still and is likely for many years to come to be, a. com-
paratively minor alld unimportant question. 

It is hardly Ilecesd.ry ·for. me, I think, Sir. to go more deeply into the 
various arguments that were used, but I should like to say in conclusion, 
that I recognise frankly-and I stated the Jaets frankly in my speech 
when making my motion-that in respect of the price 'it is unlikely thHt nt 
the present juncture .and in existi.ng circumstances the. Bill can be of 
direct benefit to the consumer. . Therefore the main beDefit that is likely 
to accrue is tho extension of the market·for Indian wheat. The· view I put. 
forward is thnt this new market amounts to 300,000 tons as B minimum. If 
the price of Australian wheat should fall lower, it may amount to some-
thing even more substantia.l, but the exact extent of which can.notbe esti. 
mated with nccurRCY because it depends upon. factors wbich hav.e not yet 
come into existence. 

. . 
lIr. O. O. Blawu: Sir, in view of tJte fact that. there is n feeling in the 

H~use that the Bill should be discussed on its merits, I ask for leave to 
withdraw my amendment. 

The amendment was, by' leaVe of tlie Assembly, withdrawn. 
c2 
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Mr. Preaidal: The question is: 

.. That. the Bill !-O impose a tempolVJ dDty of cutoma OD tile im--6,iOD of wh.' 
"- taka Into consideration. II r--

The motion was adopted. 
Mr. l'teIl4ent: Clouse ~ 
Kr. G. Morgan (Bengal: European): 

Sir. 
I do not move the amendment. t ., 

Sir Oowasji .JeJwap: I don't '\\ish to move my amendment: either. 
Clause 2 was added to the Bill. 

1Ir. ~l: The question is that clause 8 stand part of the Bill. 
8iIdar BarbuI8 8IDgh Brar (East Punjab: Sikh): Sir, ~ ~endmen. 

that 1 wish to move IS that clause 8 be omitted. We have heard tWa 
morning on the consideratioD of the Bill many speeches OD the subject. 
Honourable Members are aware that the depre8Bing e1fect of the lowering 
of the prices of wheat is being very keeDly felt in the wheat producing 
areas, particularly iD the Punja6 and the U. P. We have also heard that 
up to the end of February about 200,000 tODS of wheat have come to 
India, and the Statement of Objects and Reasons of the Bill alao mues 
the point quite clear that the contracts for the imported wheat were 8D-
tered iDto maDY months ahe~. From the ezperienee of the past year. 
and especialJy of the past three months, when we see that during Decem-
ber, J Muary and February, lU thousand tons of wheat have come to() 
India, we can we1l imagine how many more contracts have been enteft!d 
into which will b~g in more wheat into this country. We know that luti 
year we had a surplus of a million and half tons of wheat from our own 
production. We have not found any market for it. but we have KG' 
200,000 tons from outside and we expect to get much more. Now, if we 
allow all that wheat to come into the handa of the contracton whiob have 
been contracted for before the lst of March, without the imposition of im-
port duty, then certainly the Bill is not going to benefit U8 in any way. 
The crops will come in about n month's time, and the cultivators will have 
to pay their dues to the Government, and their liabilit.ies will also become 
due in the month of Ma:v ()1' the be~inning of June. So, if clause 8 re-
mains. the Bi1J will have efft'ICt on prices only aftel' the harvest in Septem-
her. That would mean that the cultivator or the !'yot will not henefit in 
the least; it will only beneflt the trader and the mill-owning interest. of 
Calcutta Bnd Bombay. So that it only shows that t·he Government are 
not sincel'e in their R8Bistance to the ..mculturiat of Northern India, buti 
Ill'e only shedding crocodile tears at their miserable condition. The Go~. 
ernment nlead that contmcts must he respected because the law respects 
them. Th~ law rCRl>ect-A mAny otht'J' thin(!s Also; ~I\W t'CsPI'Cts the liberty 
and the pl'Opert.v of the suhiet!ts. Bllt. thev al'e all forgotten ·or taken 
Awav in the interests of thp. State. We Aee that people 8re atTested, im-' 
priMned, detained. and hlln"'ed Itlqo. in the inflp,1'eAts of t.he St.!'te, over-
riding the law of the land when the intercstB of the conntry so demanded. 

t"In "laURp. 2, after the word 'wheat' the words 'and wheaten and maize flour' 
b. inll81'ted. II 

:The lame .. the aboT •• 
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80, if contracts are respected by the law of the land, just as in the inter-
ests of the country we CBn forego the liberty of the subject, the property 
and even the life of the subject. we can easily forego the profit of a few 
millowners of Bombay and Calcutta in the larger interests of the multi-
tude who compose the popUlation of India. almost 00 per cent. of at. Gen-
tlemen sitting on those Benches must remember that they have been 
benefiting nt the expense or with t.he assistance of the roor ugriculturista 
of India for so many years, and now when these people are in this plight, 
unless they come to their assistance, their own profits will vanish. If we 
do not assist the Punjab or the United Provinces cultivator at this mo-
ment, at ·least half the population will give up the profession of agriqul-
ture altogether and in all probability become professional beggars becafise 
agriculture is not at present a paying concern. The present prices do not 
even compensate them for their expenses of cultivation, not to say of food-
stuBs and other things required for their personal use. Un-less the Gov-
ernment are prepared in this radical manner to assist the Punjab cultiva-
tor, the "Golden Sparrow" or the Kohinoor of the 18th century will be 
no more and India will almost become an insolvent country and the 
Budget will always be in a deficit every year, because agriculture is the 
main industry, 'or call it profession, of the country, and if agriculture is 
given up, you will have to depend like England upon foreign food-stuffs. 
We know how England suBered durin~ the Great War. England gave up 
agriculture in favour of industry, and when the war came, every article of 
food had to be imported from outside. Had the sea been blockaded 
against them, just as it was with Germany, they would have felt the pinch 
and Great Britain could not have been what she is today. Germany wal 
able to C8ft'V on the war single handed for such a long time because she 
was self-suofti'cin~ in the matter of food-stuffs at ·least. She was blockaded, 
but her own production sufficed her to carr:v on. Had that happened to 
England at that time. Enj?land would not be what she is today on the 
map of the w01'ld. So, I drRw the attention of this Hono1J1'able House to 
. this, that unles8 we are prepared to do 011r very best to keep agriculture 
goin~ and to make it apavinS!' concern and help the poor cultivator at this 
juncture. time wt11 be loat and the flRtient win be dead without Rny treBt-
ment beinl! meted ont to him Bt the 1)1'CSAnt moment. With these few 
remarks, I beg to move thnt clause 8 be omitted. 

Mr. B. Das (OriS&R Division: Non-Muhammad"n): Sir. I am sorry thafi 
I have to opnose the amendment moved by my Honourable friend Simllr 
Harbans Singh B1'ar. It is an ironv of fate that we should be adopting 
protective meB9UreR to protect BlZ'ricultllrn,1 interests. Sir. we are livi~ in 
an artificial Bue. We hBve a Government who have got an artificial system 
of heavy taxation. Because there i& heavy taxation, the agricultul'Bl 
interests cannot pay the land revenue that they are bound to pay under 
t.hat system of taxation. If there were not this svstem of heavy taxation, 
the arncmltllrlll int.eresta of the Puniab and thA United Provinces might not 
be coming and be~ginll the Government of India today to put on a t>rotect'-
ive duty on wheat. Sir, the dav will come when everybody will iiemand 
thBt the price of food stuffs &hould be as low as 'Possible. But becnuse my 
Honourable friends from the Puniab and the t1niteii Provinces find tho.. 
thev cannot meet this heavy burden or taxation that their Provincial Gov-
emments and the Govp.mment 'of India have imnosed upon them, they 
have come up through their own Governments and through their Members 
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in thi.s House to uk for thil meawre of protection. But; we ~ 
ltenabae those merchants who have entered into contracts with foreign. firms 
for the purchase of foreign wheat. Those contracts that have been made 
hefore the lIt March muet be fulfilled, and if clause 8 were omitted u 
desired by my Honourable friend, we should simply be putting a few lakha 
of rupees more int,o the treasury of the Government, and we do not help 
the agricultural interests at all. For business men nre always hone£4t; 
they nlways keep to their contracts and agreements. So, the wheat for 
which cont-rllcts have already been entered into must be puroha&ed iD 
~adras, Bomb,ay and Calcutta, and the United Provinces and Punjab wheat 
Will hR\'C no chance of heing sold there until this qunntity of contract wheat 
hos been turned into Boor nnd sold away. I do not want my Honourable 
friends from the Punjab to be hard on the business men. If they want to 
do that, £bey are' doing no good to themselves; they will only put a few 
more lakhs into the pockets of tbe Honourable the Finance Member, Sir 
George SchufOtcr. I ask them to consider this question coolly and not to 
press tbis deletion of clnuse 8, because thereby they won't help themaelvea 
but will only indirectly help the Government. 

1If. 8. G. '01 (Berar Representative): I am very thankful to the Chair 
for having given me this~.POrtunity. Personally I am more concerned wi. 
the heat at present alia r had. no mind to enter into any di80USilion on thIH ~ 
qUE-stion of wheat. However, the Bill as introduced seems to be very im· 
portant, Rnd there is a great aivergence of opinion. The 'Present luata-

,t,ion of my Honourable friend is to omit clause 8 altogether. My Honour-
able friend thinks that We are in a state of war, and that· thil is a wat' 
measure. Mv Hono·urable friend will have to make a distinotion between 
an emergency measure and a war measure. We are trying to gjve protec-
tion to wheat, ond in doing so, we muat remember that there are .. lao 
Bome equities in fRvour of contracts that have been already entered inM. 
There is a maxim that you must be just before you are generoUII. If you 
want equity you must also do equity. If my Honourable friend want. pro-

. tection, he must also observe and respect the rights under contl:&ett that 
have been entered into. I oppose tbe amendment propoiOed by my Hon-
ourable friend Sirdar Harbans Singh Brar. 

Ill. Kallammy .&"'- All (Lucknow and ~r.abad Divisions: Muham-
madan Rural) = The deletion of clause 8 would have been justified if India 
WIlS prepared to agr~e to very broad quesuoD!.j Dor is the question of price 
of wheat' milch atlected by the retaining of this clause. Afl a matter of fact, 
wheat is not used daily by the ryots and by the cultivators themselves. 

, It is the middle classes, most of all, who U&e wheat jn this country. It is 
the coarser Bort of grain that is used a8 food stuffs by the cultivators them-
fIClvC8. Wheat is generally produced for t,he paymen~ of rent rather than 
for their own use, From ·the way in wh~ch this disouflsion of today has 
been started, I fUld that it has been on verv broad lines in this Houae. The 
question of the capture of export markets orchange~ of cash rents intI') 
kind, are qUef!tions which really we are not discus$inGt at preaent. Thi. 
Bill relates only to a small matter Rnd is.a short time Bill. _ It iff a teml)o-
rafy meaSure which h~8 been adopted by Governme;nt to benefit the ryot,g 

. 'arid tbe cultivQtors in the Punjab and othAr· wheat producing areas. If 
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'our agreements are not respected, if the contracts which have been entered 
'into nre not respected and protected, I feel, lin future if the price of wheat 
.c:oe~ up, as it has gone doWn now, then the contractl;l which may be enter-
ed into hereafter may not be r(;f.pected by 1)ther countries. Therefore I 
think that the deletion of this clause hilS nothing to do with the broad 
questions of policy. I would like this House to discuss broad questions 
of policy ,,,,hen there is 8 question of revenue settlement or questions like 
-that, but today we llrc only discussing a. ver.v small meawre, which I 
think may be opposed by some of my cllopitulist friends. If I may say so, 
'8 war is going on between the cnpitalists and the agriculturists. It may noL 
be much to{) the bt'nefit of the agriculturist but· it will Imrel.v affect the e&.pi-
Wist interest. If the Punjab Government have wnntec1 it and asked tIre 
Government to reduce the freight and things like that, they may benefit 
the ugriculturist at least to Il. certain exfent, at least for a year as n tern· 
p.)rary meosure. Thus I would oppose the deletion of c1ause 3. 

Kr. O. O. Blsw .. : I consider clause 8 to be a vital part of the Bill and 
1 am strongly opposed to its deletion. There is the question of the sanctity 
()f contracts. 'rhere is next the question of unfairnOio18 to the flour mills 
concerned. Mor3 than that, there is the practical consideration that the 
deletion of this clause does not help the wheat \>roducer of the Punjab. 
Having entered into the contracts, the mills are b~nd to implement these 
~ngugements, and u.s the Honourable the Leader of the House informed us, 
the quantity under contracts entered into before 1st March for shipments 
after 1 st Mu.rch is something like 167 thousand to~s. 80 to this extent, 
.these mill~ will be out. of the market for this wheat. That being so, it will 
.not be possible for Indian wheat. to displace this quantity. All that will 
happen is that. the mills, if they have got to pay duty on this quantity, win 
have to find the money either out of their own capital or out of the con-
; surn er. Out of the consumer, they oannot, because they will have to 
'Compete with Indian wheat which will sell at cheaper rates. Therefore it 
hllb to come out of capital. It is not right to vict.imise these mills for 
nothing. They have entered into these contracts in the ordinary course of 
business at 0.. time when no duty was at· all in contemplation on wheat, and 
:we should be setting a very bad precedent, if we were to take advantage 
'()f thi~ situation in order to inflict an unmerited wrong on the flour mill 
industry. 

Jlaulvl Muhammad Yakub: The real quei#tion at issue just at presetlt 
ris whether a case has been made out to give some .protection ~o the agri-
'culturiBt or not. The House by ite previous vote has accepted thiS propo-
·sition t.hat the import of wheat should be restricted by the levy of EIOme 
import duty. Now we have got to see whether by retaining clause. 8 in the 
Bill we give any protection Bt all to t.he agriculturist or not. We know that 
:this is &. t.emporary measure; that its effect· will be only for a year. If you 
-,pass this Bill. with cla\l&'e 8 IlS it <,Itands, what will be the effect? The 
.result will be that t.he protection which it is proposed. to afford to the a~­
·culturist of this country will not have any effect until Septem~er or ~cto~er 
llext, because the contracts which have already 'been entered mto Will br~g 
III lot of wheat into the country and the agriculturist will not be benefited . 
..If any henentunder this Bill is to be felt by the country, it will be after 
. tho pre~ntstock is exhausted. That is to say in September or' Octob81l. 
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B~ that tim~ th~ wheat whicD is grown in this country will not remaia 
WIth . the agnculturist. The wheat will be harvested in :May and J one 
and It would have gone from the agriculturist to the middleman or the 
merchant wh~ sells t.he wheat. So any profit which will accrue after July 
or Augu~t will not come to the ~ket of the agriculturist but it will IJQ 
to t~e middleman, . and t~e re~l obJect of the Government to give some pro. 
tection to the ugnoulturlst Will altogether be frustrated. The real objecfi 
for .wh~ch thi~ Bill has been brought in, in the teeth of opposition from the 
capltalIsts, wIll be altogether lost. 'We have got to see Whl\.t is the position 
of the agricu}t.urist in the Punjab and the United Provinces. My fri#md Ill". 
Azhar Ali has said that. the agriculturist. himself does not U6e wbeat. Pr0-
bably he is right ~ a great extent. Wheat is reBlly the source of the agri .. 
culturist's income by which be pays his rent, his debts and supports hia 
family. With the fall in the price of wheat, the condition of the agricul-
turist in the Punjab and the United Provinces has become extremely 
pitiable. You will find that hundreds ond thousands of agriculturists iD 
thC6e provinces cannot get food even once in twenty.four hours, and the 
result is that agrarian troubles are ahead. Now, Sir, it is not only an 
economic problem, but I will draw the attention of the Government to the 
fact that this disaatisfaction amongst the agriculturists is also a political 
problem in the country and especially in these two provinces. We kno.-
that the opponent. of the Government, who want to 6ttribute aU evils in 
the country to the Government, are seducing the agriculturist to believe that 
the fall in the price of the commodity is due to some act on the part of 
,the Government and they are provoking the agriculturist against the Gov-
ernment. We have. already seen so many agrarian troubles in Oudb and 
in some other parts of the United Provincetl. Now if you do not improve 
the condition of agriculturist immediately, I tell you that any truce or any 
settlement between yourself and llr. Gandhi will not bring peace to the 
rountry. (Hear, hear.) The agriculturist, the poor ryot, does not know 
what aettlement you have made or what political benefit you are going » 
confer (Hear, hear), but he sees that he hilS gc,t no money to pay tbe rent" 
he has got. no money to support hi" family, he has got no money to m~ 
his children, and naturally he thinks, and is made to believe, by your 
opponents that this is all due to the Govemment'r" action: so, if you wan' 
to avoid these agrarian troubles, if you want to bring peace to the country, 
adopt measures which will really help the agriculturist: and, as I have 
said, if this were not a temporary measure, if. for instance, you extended 
the HIe of this Bill to two yeArs or three years, then I submit that you 
might retain clAUse 8, because even in spite of clause 8 after a year or 10 the 
effect of this Bill wOllJdbe feU ond the agriculturist would get BOme benefit; 
but with a temporary measure which would come to an end in a year, 
your object fails; you do not give any help to the agriculturist; but B~ 
the same time you take the odium of passing a Bill which the capitalists 
do not like. Now, Sir, a great deal has been said about the contracts,-
that contracts should be respected, and this and that. Well, in reply. 
I would only Bubmit, that did you make any conditions IS regards other 
commoditier" on which you raised the import duty or customs? 

,.)t 

Iii. PriIIdIJl': Order, order. The Honourablo Member should addreu 
'he Chair. 



'I'DB WRBA'I' (lJIPORT DUTY) BILL. 2939' 

"ullt Muhammad Yakub: I want to draw the attention of the 
Government through you, Sir, to the fact that in their last Budget they 
have increased the Customs duty on several articles for instance on sugar,. 
kerosene oil and other tbing&, and there must have been some mer-
chants who entered into contracts before the Finance Bill was introduced 
and PllSSed. (Hear, hear.) Now what conditions have they imposed to 
relrpect of contracts with regard to those commodities, namely, sugar and 
other things? If they have made no conditions about those commodities, 
and if they raised the Customs duty from the date on which the Finance 
Bill WIlS passed. I do not see that there is any reason why this di1!eren-
tiation should be made only with regard to this small temporary mea.e 
which might give a. little relief to a community to which you have not 
given any relief at all up to this time. In this House, Sir. we have· 
given relief to the capitalists of Bengal, to the capitalists of Bombay and' 
to the capitalists of all other provinces, and we have appointed a. Tariff 
Board. which is a permanent body. which is heavily paid and for which the 
Indian taxpayer pays thousands of rupees every month,--8nd what for? 
Simply in order to help and give relief to the capitalists I Now what 
measUle. I ask the Government through you. Sir, have they adopted in 
order to improve the condition of the agriculturist? What have they 
done to give relief to them? And if in this small measure. that they hav~ 
brought in, they want to take away with one hand what they give with 
the other. then I submit it is no use bringing in such half-hearted mea· 
sures in this House; and with these remarks. Sir. I support the amend. 
ment that clause 8 ba deleted. 

111'. B. V . .Tadhav (Bombay Central Division: Non-Muhammadan. 
Rural): Sir. I do not like that there should be any con1lict between capital 
and labour or between capital and the agriculturist discussed in this 
House. I myself belong to on agricultural community, and I am second to. 
none in my desire to help the agriculturist as much as possible. 

Jla1l1vi Jlubammld. Yakub: But how many are true to their salt? 
111'. B. V. Jadhav: I have full sympathy with the woes of the agricul-

turists of the Punjab and I do not want ~o retail here the hardships which 
the agriculturists of Bombay are facing. The price of cotton has gone 
do\\'O very low. and the price of the oil seeds also is very low: and the 
agriculturists are suffering on that account. But they will have to pay 
their taxes all the same. I do not of course mean to say that the Punjab. 
should not get any benefit or relief; and this is the reason. Sir. why this 
side of the House did not oppose the introduction of the BiB. But r 
have to oppose this amendment for the omission of clause 3. If this third 
clause is omitted. it will not help the Punjab agriculturist at all. nnd at the 
same time it will ruin the millers at the ports of Calcutta. and Bombay. 

Some Honourable Members: No. no. 
Mr. B. V • .Tadhav: I mav point out to those gentlemen who are saying 

t.hat it will not do p.o. that these millers in Bombay, Calcutta and Rangoon· 
have entered into contrRcts for the purchA.!le of .Auatralian wheat, and. 
whether this c18u8e 8 is retained or not. these contrBcts will have to be 
respect.ed Bnd delivery ()f the wheat whp.n n Is bromlht to t·heir POrls will 
hRvA to he tn.kf'n. And to the e,..t,ent of ·tms ol1~ntitv the producer .of 
Punjab wheat will not benefit at all. So even if the clause be taken off; 



LBOISLATIVB 4SSKIOLr,. [81S'1' MAIl, 1931. 

[Mr. B. V. Jadbav.] 
th, agrioulturists or the traders of the Punjab do not benefit at aU. The 

, elect of deleting the clause will be diaaatrous to the millers who have made 
their ftlfward contrllcts, und it is they who will ha.,e to pay a heavy duty 
to Govermnent on t he purchases made. The payment of t.he heavy duty 
will not, I say, bent~fit the Punjab agriculturh.t. Punjab wheat will not be 
purehased by these millers. 'J'be uullers will hnve to USE: the AUlltrR1ian 
wheat pur(!hused b) them. So it is useless tic> say that clause 8 should be 
omitted. If that clause is retained, the l~oDdition of ;the agriculturist in 
the Punjub will 110t be worse, and if it is omitted, it will not be better~ 

'ThereforE', Sir, I have to oppose this amendment. 
Several Bouoarable ... bera: The question may now be put. 
lIr. Pruldlllt: The closure has been aRkcd for and I Ilccept it. 
The q088tion is: 

"That the' q~eetioo be now pat." 

The motion was adopted. 

ft, BCIDDIIlUle Sir Georgi BalDJ: Sir, the main point I mould like to 
, Poll, make in op~ this amendment is this. My Hono.urable 

frtend, Maulvi ltluhammad Yakub, asked what was the reason 
tha\ we have followed a different procedure in the case of wheat from what 
we usually follow in the case of protective duties and the duties imposed by 
the Finance Bill? These are perfectly relevant questions, but the answer is 

. given in the St.atement of Objects and Reasons and I tried to give it again 
when I was speaking this morning. The point really is this, that in ordinary 

.~.ases when 8 duty is imposed, the price of the article goes up, and the mer-
chant wbo hRS to pay the extra duty is able to get it back from bis cuatomen. 
In this case, owing to the large surplus of wbeat in Nonhern India. we 
nnticipated-ADd the facts have proved us to be ~tbat the imposition 
of the duty would not be followed by higher prices, &Del oonsequently 
the mills, which have placed orders ahead for wheat from abroad, would 
'not be able to re<:oup themselves by charging a hiPer price for their 
'Wheat Bour. That is the answer as to why we have followed a different 
ptOCedure in this elise from that we u8ually follow in other Cue8. 

Now, there is another point I would like to make and it is this. For 
the last five yetlrs tbe exports of wheat flour from India have £averaged 

·about 60,000 tons, and I gather that in order to make two toos of 
wheat flour, you must use nbout three tons of wbeat. Therefore, the 
~xport of 60,000 tons of wheat Bour represents about 90,000 tons of wheat. 
'On the bl\sis of the present price of wheat in Indio, the mills cannot hold 
the export trade if they have to use Indian flour. Therefore in any case 
and on any hypothesiR some concession would have to be given to the 
mills to import such quantities of foreign wheat as would enable them to 
hold tbeir export trade. There are various arrangements that might be 
possible. Now, n~('ording to the best infonnation we hAVe been able to 
get,-we have done onr vcry best to probe the matter thoroughly-the 
total quantity of wheat which will be exempted from duty under the BitI 
is ~methin&r less than 120,000 tons. That i. to say, the total quantity 

·ordel'PA before the lst March, for deliverv after the 1st March. was about 
~49,rot:l tons; the. Quantity actllllll,v lsnded from the lst to the 20th MI.1'Ch 
.. as nbout 81,000 tons, Rnd the balanceia AOl1lething like 118,OOOtonlJ. 
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What is proposed to be done under this Bill is very little more than would 
have to be done in any case if the export market of the Indian mills is 
to be retained. Jf clause 8 were omitted altogether, one result would be 
that the export trade would vanish, with no T,rofit to anyone in India but & 
great loss to one particular industry. I think, Sir, these arguments are 
conclusive against the omission of the e1ausc and I must therefore oppose 
the amendment, 

Kr. PreIldeot: The question is: 
"That claulI8 3 be omitted." 

Thf' Assembly divided: 
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1Ir. G. JIorpD: I beg to move: 

"In part (0) of lAlh-c:lause (1) of cla1l18 25 for the ligures and worda '1&t. day of Karch,. 
1931', tbe lipree r.ncl word. 'Db day of :March, 1931', be Illbltit1lted." 

I put forward this amendment on the ground that the quantity involved. 
between the 1st day of Mnrch and the date of the introduction of the 
Bill is very small .. I want to be perfectly frank with this Honourable 
House, and I will ~tnte exact.ly what the figures are, and the dates on 
which the contracts referred to, were entered into. On the 4th March a 
contrllct for 7,000 tons W08 entel'ed into by a Dombay mill and on the 9th 
March there was one contract by a Cnlcutto. mill for 7,500 tons. 
l'hat is the quantity which would be involved by extending the 
date. It is, a. very smull quantity, but it means that those two 
individual buyers will have to pny six lakhs of rupees duty in 
ouh. There is not the slightest chance of their getting a penny back; it 
is such a small quantity that it could not possibly affect the price of the· 
flour to the consumer. Thnt'is all I have to £oay. I want to put it to the 
HOURG that the quantity involved in the exteDllion of the date ill some· 
15,000 tons and in the hllnds of two particular buyers, one in Bombay and 
the other in Calcutta. 

_ JIoIIoarable ..... bar: Name please. 
Kr. G. JIcqaD: I nm not allowecl to give the name in pJlblic-the 4th· 

March is tbe date of the Bombay contract and the 9th March is the date 
of the Calcutta contract, I leave it to the House to judge as to whether 
it would not be equitable to give them the benefit of the exemption as is· 
allowed to the quantities mentIoned by the Honourable the Leader of the 
House which come under the Bill up to the 1st March. Sir. I move my 
amendment. 

81r 00wuJ1 I~: Sir, I rise to support this amendment. Thill ia 
not, &B some Honourable Members would like to make out. a question 
which brings about a conflict of rural and urban interests. It is 8 pure 
question of equity. 'The House has already admitted the principle that if 
anybody has made a contract for the buying of wheat, ignorant of the term. 
of this Bill, that contract should be exempted. Unfortunately contract. 
made only up to the 1st March have been included in the Bill. Two con· 
tracts that we 81'e aware of in the whole of Indio. were made between the 
1st March and the 20th March in entire ignorance. ThE'Re two finne wiD' 
be severely penalised. Now, Sir, it has been contended that this is in-
troducing 8 new principle Rnd that it may be a bad precedent. We have 
been told that Customs duties introduced for the first time 81'e made pay-
able on all goods whether they be ordered before t,he introduction of the 
Bill or not. But there is a great difference between this Bill BDd the 
ordinary Finance Bill moved b:v th.. Finance Member inoreuing the 
Customs duties in thiB country. This iB a Bill which is building up a wall, 
absolutely excluding whent from coming into this country . 

• &1Ilvl Muhammad Yakab: No, certainly not. 

IIr OowUJl leilaniii': It ill a 66 per cent. duty on wheat, and if .. M 
per cent. duty on any commodity does not stop ita comin~ into the country, 
may I. ask what sort of duty will stop it? The price of AustraliAn wbeat 
today IB 25 per cent. cheaper than Indian wbeat.. Naturally it will com .. 
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into the country. .Any commodity that you can get 25 per cent. cheaper 
than you can produce in this country will come into the country. But if 
'you put on a duty of 60 per cent., it wipes out that difference of 25 ~er 
eent. and it gives you an enormous margin, and DO man would be foobsb 
enough to import wheat into this eountry by P8.J.ing a 65 per cen~. dut.y 
when there are a. mimon tons of that commodity ready for sale m thiS 
.country at a. much cheaper rate. Now, Sir, the point is. will this amend-
ment do any harm to the interests of the agriculturists? It has been 
pointed out that this wheat is bound to come into i,his country whether it 
is exempted from duty or not. The men who have bought this wheat will 
have to use it and cannot replace it by the Indian wheat, and therefore 
how is this wheat going to compete with the Indian wheat already in this 
country? It is only a. question of 14,000 tons. But the principle remains 
the same. They will bring it into the co1mtry, they will use it, nod 
they cannot possibly replace it by Indian wheat even if you put the duty 
on. Then how is it going to benefit the agriculturist? It can only have 
the effect of making these men pay 6 lakhs of rupees on these two C8J.'goes. 
which money will go into the treo.sury. If it could be shown that tbla 
duty would compel those who have ordered out this wheat to cancel the 
'Contracts and buy Indian wheat, I could understand the position of my 
Honoura.ble friends. But it is clearly shown by the figures I will give that 
these contracts cannot be cancelled. The freight alone which has been 
secured and cannot be cancelled is SO per cent. of the cost. 

Mr. Kuamml4 YamID DaD (Agra Division: Muhammadan Rural): 
At what price have these contracts been made? 

Sir OowuIl leJllDclr: Australinn wheat is Rs. 8/2/- pet' hundred-
'weight as against Indian wheat Ilt Rs. 8/14/-, a difference of 25 per cent. 
'They have got it 25 per pent. oheaper. If they cancel it, they have 
already paid 80 per cent. of the value in freight. Then they have got 
to sell it ngain in Australia.. That wm, according to the fi.~s given to 
me, ent-ail another loss of 20 per cent. That is 50 per cent. lost on their 
cargo straight away. Then they win not be able to sell it in Australia; 
they will have to export it again from Australia to Europe. Australian 
wheo:t is cheaper in Europe than in India. They will have to bear that 
loss again, and therefore their I06S will come to over 65 per cent. of the 
value 01 the cargo; a.nd therefore they will have to bring it. into this 
country, pay the duty, sell it and not buy Indian wheat to replace it. 

1.'here is another po.int, Sir. I understand that these millct'S hove 
bought this wheat :in anticipation of sales already made. 'fhey made 
the 8ales and they witred for the raw materill\. 'rhey have got tt) fulfil 
their contracts both ways; they have got to fulfil their contract for the 
sale (If flour, they have got to fulfil their contract for the purchase (If 

wheat. They cannot possibly get out of it. I would therefore appeal 
to Gc'vemment to carry their sense of justice a nttle further nnd also 
('xeml't these Rmnll cargoes by extending t.he provision for exemption 
up to the 20th March. I CBnllot understand any opposition to the 
eY.t~nsion if you have a('cepted the principle as cnunciRted in clause ~. 
Sir, I CBnnot underst,and really why t,hey fix the 1st Mnrch. Govern-
ment must hav£: known that when they introduced the Bill on the 20th 
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MIlI'Ch Borne contrnct~ must huve been made between the 1st Marult 
end the 20th March. Cun it be argued that the millers Ilr buyers ot 
Australinn wheat had IIny inkling that such n Bill was coming that they 
should be cnutiou8:' My Honouruble friend, Sir ~"azl·i·Hus8in, gave an~ 
answer in this Houo;c on the 11th Fcbruury telling tho, pubric thnt 00\'· 
emmont did not intend to bring 10 a Bill imposing nn import dut~· OD 
whent. Government also, I understand, sent n reply to the Indian 
"ert'bnnts' Cbnmber not. more thnn t\\'o or three months ago stilting that 
they hnd n(l intention of bringing in 1\ Bill to imposp. lUI import duty ')0 

wheat. Go\-enlment gavo that intlwntion: t.hey practicnlly invited these 
men to buy wheat and CR",' on their busines!I in AUlltrolian '\\·heat. 
No\\' if they chango their mind nobody hilS any object.ion; but since· 
pCClple were If'd te. buy this Australinn wht'!\t. by the astouJ'Imccs given by 
Government. by an answer in this HouB<' Rnd by a letter writt~n to 8'1 
impoTtant Chamber, I think it 'is only f·\ir that Government should extl~nd 
the date to the 20th March and exempt these two oargoes "IBO. Mincl' 
you, Sir, if nft~r giving this answer nnd int.imating to ~h~ puhHcOf'vem. 
meut's iut-ention of not moving such legislnt.ion, they do 80 1md thoy 
do not .exempt thp men who hllve IIcted on their BSRIIrnnMfl, the prec'e·· 
dent ,,"ill ~ .8 bRd one. We. support the Bill: we will t.ry and ll!t. yO~I' 
get tlte beat you can out of the Bill. Hut tIo not. do auyhnrn to an~' 
other interests even if you ('annot do any benefit to younelveR. If you 
are sure th&t this whf;nt is coming jnto the count~, thnt it wiil como-
wht.tev('r you may do, that you cannot replaCle it \\ith Indinnwbent.. then 
suJ'('!Y ~'OU will not insist upon penalising the t\\·o fin11;) thnt hl&v~ all't."l .. l; 
ordfl't'Ct t.hf,t wheat. In tho!l(, Cil"('UmRtnnces I WO\l1.1 :\gain enrnut1y 
appenl to Gll"'enlJJ1(;nt to tlOOept this amendment and ~v·end tb~ daf,(,. 
You ba,-e accepted tile principle; go 8 'itep furthel' and do not do un-
Da."e&nry damage. " 

AD BoacnaJablellelllber: Why n·)t up to the tit June? 
-.u·.O-MJlI"'Ulllr~ Nobody Rsks that, becaulle the B:m wus moved on; 

the~ yQ1'{'h. If you bad moved the Bill any earlier the exemption datt~· 
w~&a1d rune h.een .earlier. Tbe whole point is perfectly clenr. Under th .... 
ClIfl"IJIDIdanCf's there is no intention to do anybody allY hurL). rrlu.' .Qgr'i·. 
culturiRta will come to no barm; no honn will be done to tbem if tbis, 
14,000 ('lDS or wheat hilS to come into the country. They wjIJ be ahle 
to sell their Indian wbeat to these people who will be ahSl)IIJldy precluded. 
in the future from buying Australian wheat. As to the (;xtt!nsicn of the 
tilIl~, that wW be entirely dependent upon Government. Let OD"enlment 
bring in another Bill to c~end the time If necessary; if they find that. 
the ap-iculturists are being assisted by this Bill, by all means t'xtoncl the· 
time. That is another mntter. But this is 1\ mAtter of equity and just.iee· 
anti I would 9ppeal to my Honourable friends on thiB side 'And to Govem· 
ment to accept this amendment. 

KIaD ."b-mmad 8bah ••• u: Sjr, I desire to make n f(,w ('bKt!J'\'II-

tioni on tt.t' sanctity of these so·called ()Ontract9, 110 l()r~!bly tm\lnc.inl~~· 
by my Honourable frienel, Sir Cowasji Jebangi'l', who comes fwm Btmbny. 
Mv experienCe in this House h~s sbown thllt where the int·(!l·(~~t~ of tho 
millowners of BombRY Bre involved, the rest of t,ho population of Incli" 
oan go to the d~jJ ftS long as the interests of mill~r8 ore Dt>t jcovarlliit.d.. 
Whnt is tllis lll&nctity of contracts? I will give you all illustration, nt~ 
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illustration which had set aside the most sacred conirl1Ct embodied in 
8n Act of th .. Legislature by the Government of "ndia, In tOOl, thc! 
l'unjtlb (Jov/;'rnment, with the previous sanction of. ti'l! Government d 
India. entered into 0. contract with the ThaI proprietors of the Dist,ricts. 
of Minllwali ana Muzaffnrgarb in the Punjab. by VIl'tU:3 of whieh tht') 
\\WIl tc' gwe lIJl a. sh8llc of their Illnd in the event. of getting- wllter frl.m 
r. Cn!II1) in tJ.llt truct, Partition W8S prohibited, cultivation W:l8 pro-
h'ibiied. This Project was culled the "'rhal Project". It W8s strongly 
rE>col.mu'ncleu hy the Punjub Government to the G'Wct'nlTlI!l1t of India' kr 
sanction. After the lapse of 29 )'e/U'S the sAnctity of the contract em-
bodied in the Act of 1001, the Sind SagaT Colonillo.tion Act, was set 
8sidl". nullified in the interests of Bombay and Siud and nullified at the· 
instance of my friend, Sir CowlI.sj'i Jehangir, who ho.ppened to be the 
~'J' nnu':! M(.mber at that time for the Province of Bombay , . . . . 

Sir OOWlljl JehaDglr: I eannot reply to that: it hilS notlting to do, 
with this dc·batt!. 

Ktaa Muhammad Shah ...... : It has everything to do with it. 
,. 

Sir Gowaajl leb.aDlir: I was merely doing my duty as a, ~!ember of tlle· 
Government of Bombay, thllt was all. 

JIi&D Muammad Sha.l1 KaWu: 'I'his is the sanctity of controot to whioh 
my learned friend so forcibly referred-a saDctity of cont,ract which inflicted 
loss on millioDs of tbe pOor people of the ThaI tr-dct and great hardship to 
the ,people of the Punjab. 'I'he sanctity of contract embodied in a 801enm 
Act of the Legifllature was set aside· at the instance of my mend who. 
DOW· wants to rely on aanct,ity of contracts. 

AD BoDoarable M .. mber: ~rtly I ask who are the Th~l proprietors? 
XIaD Muhammed 8h&b ... w ... : They are the hundreds and thousands 

of peasant proprietors in the Thill district in the Punjab with whom the. 
Punjab Government, with the previous sanction of the Government of India 
c.nd the Secretary of State, entered into a solemn contract embodied in "n 
Ac.t of the Legislature. CRn Ilnybody deny that? . Can Sir Cowasji Jehan-
gir deny that roct? Is he not aware of the fact that the sanctrty of con-
tract was then nullified and set aside? This is t.he fIQIlctity of contract of 
which the Government of India can boast and my learned friend now pleads 
for sanctity 1)£ contract. Wtu.re WIlS the sanctity of contract then, 
when millions of people were involved and had to suffer later? 

. Where· was the Imnc.t.ity of contrll~t when millions of people invested in 
German marks? The . German Government by one stroke of the pen 
absolutely deteriorated the mark and millions of people incurred 1088e~. 
Was that sanctity of contract? (Hear, hear,) Sanctit,y of contract' can 
come in of course for the benefit of 0. whole nation, of 1\ whole country~ 
When the French Oovermnent deteriorated the value of the franc did the 
sanctity of contract come in? I lost money; my family lost· money; every 
one of us lost money Rnd where wns then the sanctity of contract?· Sanctity 
of contract will never be follow('c1 if the rntio is lowered at the instance of 
my lellrned friends from BombllY. If you upset the whole ratio from Is. 6d, 
to lB. 4d. the millowl1el" will be· benefitecl and he cnn tell Us to go to th.:l 
devil or anywhere else: that is· the sanctity of contract. I am surprised to 
hear of this sanctity of contract from the Europeans, who ho.ve combined 
with their wpporters from Bombay, This sanetity of contract really means 
that individual contractors, who are n]ready wealthy will become richer nt 
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the. ezpense of the ~cultural population of the Punjab and Northern 
India. We know whIch way the wind blows; and we know how things are 

.being done. The fact remains that we cannot pay our land revenue or our 
water rates; we cannot even eke out. an existence; that is the sad sta.te of 
things; after a year's lab. our . in the. fields, when we begin to reap the 
harvest ~e find that. nothIng IS left lD our pockets. Believe me Sir the 

'origlD of nihilism, socialism, Communism and Bolshevism lies in th~ sto.:nach 
aDd. if you are. going ~ kill the agriculturists at. the instance of Bombay 
relYlDg on theIr sanctJ~y of. ~n~t, . I say it i& a most immoral plea, 
· because you want. to kill mIllIons In order to benefit a few individuals wh<) 
.may possibly suBer a little loss. Is that sanctity of contract? Our motto 
should be the greatest good for the greatest number. Now the Bengal and 
Bombay Governmenta were to contribute something like 56 and 65 lakbs of 
rupees, respectively. to the Central Government. and when it was remitted 
for a number of years, wos tbere any sanctity of contract in tbat settlemellt 
or agreement.? No contract can be called moral if it inflicts injury flO 
millions of people. The cont1'8ctors have no business to speculate abroad 
when wheat can be had so cheap in India. To make mOlley is not the only 
thing in the world. Love and sympathy for your neighbours alRO counts; 
Jove and sympathy without whieb eyen the ~of aogels runs a1fliss. 
Milliona feel diatressed and distracted and some of us are interested to 
'~ink about sanctity of a few contracts, real or bogus. Then, Sir, wha' 
about the partition of Bengal? It was undoubtedly a sanctity of LOrd 

· C1irzon's time and it Was set aside in no time. Where nations are involv-
ed. where millions of people are inyolyed, are we going to look to the indi. 
vidual'& contracts, contracts of a few m~n who may incur l088e&? C8Ilnoi 
the Government of India compensate them if they haye got sanctity :)f 
contract in their hearts? CRnnot the GOYernment now say that all that will 

· be realised from the import duty on wheat will be given to the miners or the 
Government of Bengal? Will you then be satisfied? Sir, I WU Dot giyen 

· an opportunity to apeak on the deletion of clause 8. I make it qUite clear 
that, as clause 3 is petained. this Bill is not acceptable to us. We are 

· .absolutelv indifferent. Pass it or reject it, just 8S you like. PunjAb is 
not concerned; Punjab will derive no benefit, the aoYernment haye been 
unkind ond cruel to us and I say this Bill is an eye wash and & 
iSamoufl~e. Please withdraw the Bill, if Dot, do just as you like and pI" 
it; we are not concerned. (Applause.) 

Mr. XahUIUDI4 Yamin 1Dwl: Sir, since clause 8 has Dot been deleted •. 
I must make my position clear, t.hat we are not interested at .all in the 
Bill j whether the duty comes in or whether the duty does Dot come, will 
not affect the .producer at all. I must make it. clear here that BOme of the 
arguments which haye been advanced by my Honourable friends oyer there. 
who do not think. who do not understand and who do not try to see what 
thj~ Bill is deluring Rnd what clause 8 is aiming at without eyen judging 
t.hemselYes and led by the Bombay millowners nnd the people who are 
interested in Bombay . . . . 

Mr. D. K. LabIrl 0ha1l4h1ll'J (BeDllal: Landholders): On a po.int of 
()rder, Sir. Can the Honourable Member reopeD the settled question of 

• claul!e 8 again? 
1Ir. PreII4I11\: He canno~. 
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Mr. Kuhammad Yamin lDwl: I am nat reopening it. Whether it is 
,inn from the lilt of March or from the iOth of March, it gives no benefit 
to the producer. My Honourable friend~ must; realise one thing. This is 
the time of harvest in India. Thtl wheat harvest will be. ready in about Il 
montlj's time. No producer will be able to se11 his 'Produce after the month 
of June; no cultivator can carry his stock of wheat in his house a.fter the 
month of June. He muElt sell his stock of wheat for whatever price he 
can pt for it, because he has to pay his rent, he has to pay the mOlley. 
lender, he has t·) make paymenta to other people: and therefore he must. 
ele"r off his stock of wheat at whatever price he can get for it. Now at 
such a juncture, when the crops are ready and they are being harvested, 
what 40 \\'e find? We find that 200,000 ton& of Australian wheat is cOllling 
to India at a cheaper rate. Before the cultivator in Indio. is able to sell his 
produce in the market, he finds UIat the prices of wheat in the Indiarl 
market o.re controllea by the imported wheat. The imported ~h~a.t really 
determines the prices of wheat in the Indian market. and this imported 
wheat is thrown oJi the market just at 8 time when the Indian wheat »rO/lO 
duce hIlS to be sold by the prt>duce.. Now. if the wheat from AWltrq.lift 
ond other foreign countries had oome into this cOuntry say in the month of 
October, one would have had no grievance what.eoever,' and you could have 
given them any benefit you TIke. Probably the contracts for the supply 
that comes in the· months of April or May miglit have been entered into 
I1lUcb earlier, but the wheat will be coming in only in the ·m6nthfl of ·Aprit. 
May or June, lind at this time the pricC& of wheat will be determined nO' 
by tne home produce but by the imported wheat. This means that . the 
poor Indian cultivator Will have to sell a'll his produce at a mucla cheaper 
rate so as to face the competition with toe imported wheat. Now, I asked my friend, Sir Cowasji Jehanair, at what price they purchased when.t from 
Australia, and he quoted certain figures, but r h"ve definite information 
that eontractfol for May and June were made in big wheat markets like 
H8.pur, Khulja nnd Ambala at the rate of 20 Beers per rupee; which works 
out to Rs. 2 a maund. Now· anybody who wanted to buy wheat at that 
time would have to ptlJ'chase wheat at the rate ot 20 seers a. rupee or SOffit!-
where in that neighbourhood. Now, if mv friend says that he .ould 
purchaSe wheat at' a lower price than lis. 2" maund, I d~n't think that the 
Jtl~nowoers of Bombay alid CBlcuttoft ·were 80 fdoliSrb as not to foresee what 
was goiJ?g to be done' with the "'heat that was contracted for. and if they 
eouId. pu~h88e wheat at a lower rate toan this, then tlIey would purcaase 
the ~ustrlilian wheat, Now, these rich merchants of Bombay and Calcutta. 
enter i~to contracts with foreign producen' against the interests of India. 
btlt a.re we to help them simply beCause they {oresnw and made contracts 
b,efo!,ehand when t~ey knew that there was a sufficient 'quantity of wbeat 
in the .cou~try itself? Instead of purchawl1g their requirements from 
lndia itse!f, these millionaires of Bombay lutd Calcutta. go and buy from 
~utside, Bnd Bti~l they expect help from our country. They know very well 
thai! th~re is a. surplus of wheat 'in this country which they can purchase 
from Lyallpur, Amba.la and Hapur at le&8 than Ri. 2 a maund. Prices 
sometimes had gone down t,o Rs. 1/14 or. Rs. VI5 a Maund at Ambala 
and Hapur. (An Honoura.ble M~mbe,: "They had gone down to Rs. 1-8-0 
klLyallp..:u:"). My' friend sAys thatJ' at LyallpUl' tae price .of wheat had 
gone .dow. to Rs. 1-8-0 per maund. Now, if wheat could be had at Rs. 1-8~O 
per maund at J~yallpur, why could not, these people, who ~ould,commnnd 

D 
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huge capital. purchase their stoob of wheat from India itself? Why did 
~ey place their orders with A.ustralia. and other foreign countries? Their 
idea was merely to control the prices of wheat in Indin, and nothing elle. 
These gentlemen have been working against the interests of t.he country 
t.l?d ~til! my friend Sir Cowaaji Jehangir, wants more help from Government: 
SII', It IS an anomal.v when they say that they are going to import only a 
small quantity. It jt;l not a small quantity at all. They are going to get 
About. 2 lakhs of tons,. an~ these people say this is a small quantity, that 
is theIr plea. I submIt, SIr, that these import of these 200,000 tons "r 
wh~at will affect the prioes very oonsiderably. ThAt'e is one great danger 
~hlch th~ Bouse has not realised, and it is this. If wheat becomes cheaper, 
If the pnces of wheat go down, the people who have oultivated certain 
lands will never care to go near these landt;l at aU. There are certain lands 
whioh • 1 • 

Mr. JInIId .. : The !Honourable Member i8 going wide apart from the 
main issue before the House. The main issue before the House i. that 
oontracts made between the 1M of March and the 20th of March should 
be ezempted from this duty, and there is no other issue before the House. 

Mr ........ "4 y .... JDaaa: I am, Sir, on that iSBue now. I am 
opposing the inclusion of olause 8 on this ground that if you give help to 
th_ people, it wiD have a very great elect on the wbeat producer in 
India. because we musti pay for ,very inch of land. In a. village where 
we have 80 years' settlement, we have to pay land revenue on eacb and 
every bit of land, every acre is taxed. and 80 if a zemindar find. that the 
land which prodUCeR 2 maund. of wheat per bigh~ will not &e oultfvated 
bv anv cultivator. be will have to leave it fallow. because for I maunda ~ 
Proou~Ahe will get only Re. " pel' &ore. So if he is!fettlag Be. " only. U 
will be quite insuffi('ient for the cultiVRtor. because be baa to look after his 
cattle, his servantR Rnd he haa Q}RO to maintain hilllself. Rnd if be cultivatE's 
_y 10 bigh88 of land of this md, it meAnS he caD only get about R~. 40, 
and if he gets only "RR. 40 throughout the year. he will never be able to 
Jive on that Rum. Tht'more. nAturally he will deRert hi .. ft,.ld8 and come 
and seek some sort of menIAl employment in Delhi or some other plAte;. 
This win mean. Sir. An immftn~ loss to thp productive weAlth of India. 
ana if R is bringinJ!' a 1088 to the productive wealth of India 
we cannot afford to ¢Ve this relief to " few 1)8rB01'la litre my friend. Sir 
Cow88;i JehAnwr (An HonouT4ble 'Meml,tlr: "He ill not intereflt~.d in it"). 
T mt'An those 1)801)le WhO come from Rombay and Calcutta. We have t· . ., 
loo'k to the wider intere9I:.A of tbe countr:v .1' A whole And not to the smaller 
int.erests of " few pel'llOnl!l who can command bUlle (,.ApitR1. If the" don't 
ma'ke 80 mucb monev bv tbls mE:Ana. probably they will not be able toO 
purchaflp. a DP.W RollA Boyea car nm year. b'ut thev can oertalnly afford 
to remain without lllt1'ChAAing new CRl'II if they really consider the CRr.e of 
the poor people who will he' Atruggling with hUDge!' in their bundredlJ. 

Then, Sir, Rnother point which my friend want .. by 'thls little help . . . 
JIr. PnIl4eDt: 1 talte it that the HonourAble Memher'l!I po"ition is that 

Rll the8e conRequencefl will relmlt if the date of the exemption Of whe4l!. 
aont",ctR jfl charge<l frOl1\ t·he 1&t to the ~b Mllrch I . 



tu wiuiA'i' (OOOaT DUTY) iw.L. 

1Ir. Kuhlmmw YamiD 1Dwl: These 20 days,-that means an im-
mense loss. These people may be purchasing at a lower rate, while the 
other people who make contracts after the 20th March may do so &t 
different rates. It means that there will be a difference in prices of wheat 
contracted for between the 1st and 20th, and after the 20th Ma.rch. This 
amount my Honourable friend wants should go into the pockets of !J:lose 
people who are now dealing in this business. That I oppose. That will be 
giving them undue advantage as against those who will b~ placing their 
orders after the 20th March, and therefore I could not support this. Not 
only are you going to give undue advantage to those people, but you will 
be indirectly helping the ruin of the agricultural industry in this country. 

(At this Iftage several. :Honourable Members trie..d to interrupt the 
speaker.) .... 

My Honourable friend wal not 110 impatient when the income-~ 
tQuched his pocket. _ 

Mr. D. E. LIhirl Ob&u.cIh1llJ: What about kerosene, my dear friend? 
All HOILOurable Kember: Vote with Government. 
JIr. PnIldeI1t: Oraer, order. The Honourable Member will please go 

on with his remarks. He is entitled to go on as long a8 he likes. 
(Laughter.) 

1Ir. Muammw Yambl D.u: Unfortunately I cannot set forth all 
those arguments which I could have done before the House on the las~ 
clause. I am not going to place them, but even the little help I can give 
to the producer I will be the last man to deny. In my rema.rn, I was onl, 
trying to expose those people who are trying to benefit themselv .. at the 
expense of the poorer classes. 

Several Honourable .emberl: Let the question be now put. 
1Ir. PrelldeIlt: The qucstion is that the question be now put. 
The motion was adopted. 
ft.e Honourable Sir George BalD1: I regret that Government cannot 

Bce their way to accept the amendment moved. bf my Honourable friend. 
As regards the quantity of wheat for which orders may have been placed 
between the lot and the 20th Ma.rch, I understand that my Honourable 
friends, Mr. Morgan and Sir Cowasji Jehangir, place it at about 17,500 tons 
or a little less. The information Government have received from the 
Director Gcneral of Commercial Intelligence puts it at 20,000 to 24,000 
tons, and that excludes any contraets that may have been made from 

'Karachi or Hangoon. But, in addition to that. Government have con-
sidered the matter carefully more than once, and they came to the con-
clusion that it was deairable to draw the line at the 1st March. There can 
be no question that from about the lst MlU'Ch a number of rumours got 
into circulation as to Government's iatentions, and Government are appre-
hensive that they have got nothing like full information as to the con~racta 
which may have been made during those three weeks, not by mil1s-1 have 
no doubt we have all their information-but by others who may have 
entered into contrabts which might fairly be desoribed as speculative. Gov-
emment feel that they have gone as far as they could when they fixed 
the date as 1st March, and they do not see their way to agree that- the 
date should now be al~ered to the 20th March. 

.1 
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*. ~_ .. \: 'rho quc,ijon i.: 

"In part. (a)· of lub-c:htUlI (1) of ala. 3 lor t.he Apr .. and 1I'0rcb 'lit. da,. of 
'" l' March, 1931' the ftgafti aDd wor. '2Otb day of Karch, 1931' I ... ubati· u". tuted." 

The Asaembly divided: 

A.YE8-26. 

Abdul M.till CbaIldJI1Il'1 •. Mr. 
Abdur J1,ahim' Sir . 
Biaw .. , Kr. O. (J 
~ll..Sir Rqh. 
0_, Mr. B .. 
Fox, Mr. H. B. 
Ghumavi Mr. A. H. 
GidDey, t.J;;t. .. CoIone1 H. A. J. 
Her.t.hcoteio,~' L. V. 
Ismail ,Haji baandbury 

'Kl1hampuul 
Jadhav. Mr. B. V. 
Jebangir, Sir Cowuji. 
JOI, Mr. 8. G. 
Labiri Ohaudhul'1, Mr. D. Jt. 

NOE8--bO. 
Aluned, :Mr. K.. 
AlIall Baluh Khan Th'ana, Khan 

&hadur Kalik. 
Aukleaaria, Mr. N. N. . 
Anwar.;u)·.A&im, Mr. XublllDmad. 
Ayyangar, Dawan Babadur V. 

Bbalhyam. 
Bajpai, Mr. R. 8. 
Baoarji. Mr. ~jnar.yan 
Baum, Mr. Eo F • 
Bhu", Sing. lIr. 
Boag, Mr: G. T 
Chatterjee, The Revd. J. U 
Crerar, The Honourable Bir la .... 
Dutl., Mr. Amar Nath. 
Fazl.i.H1lB&in, The Hoaourab)e Khan 

Bahadur Kian Sir. 
J'reoch, Mr. J. C. 
Graballl, Sir LaneeJot. 
Gwynne, Mr. C. W. 
Harbabs Singh Brar, Bird,l'. 
Han Raj Swamp, Lal .. 
Hezlett, Mr. J. 
Howp.lI, Mr. E. B. 
Jawahar Singh, Bardar a.hadar 

Sardar. • 
Kburtlbocl Ahmad Khan; I&. 

. t,;· Kriahnamachariar. RajJ B~r O. 

The motion was negatiV'ed. . 

Mi.ra, lIfr. B. N. 
Mitra, Mr. 8, C. 
Moore, Mr • .AriIIar. 
MOl'F, Mr. O. 
Muda1iU', . Diwan Bah~ur A. 

Ramuwuai. 
Munahi, Mr. JehaDJPr K. 
Murtu. Baheb Dahadar, Mualvi 

Sayyid. . 
Roy, Kumar G. R . 
....... Mr. B. 8. 
Sitaramaraja ... lrIr. B. 
Btudd, Mr. iii. 
Buhrawardy, Dr. 4. 

Liladhar CMaclb1ll'1, Set-h. 
lfacmillan, Mr. A. K. . 
Montgomery, Ifr. H. 
::L'bmdar, 8ardar G. M. 

.,~ .Bai n.baela..1. ~. 
Pandit, aiIo Bahadar B. ~ 
PlI'IOnl, Mr. A. A. L. 
llaillJ, 'III. ROIICAIiaWe .. ...... 

. Baialaaaj Mr. A. '. 
Ranlacl!ariar, Dewan Bahadar T. 
.Rau, Mr. H. BhaDkar. 
Roy, Mr. K. O. 
Bahi, Hr. Ram Pruhad Mar.,.... 
-., IIr. B. A. . . , . 
Barda, Rai Bahib Barbilas. 
Schuster, The HonourllbJe 81r Geor ... 
Sher Muhammad nan Gakhar, 

(AptaiD. 
ShillidJ. Mr. J. A. . 
8ingh, Kumar Oap1eahw.r Praaacl. 
Singh, Mr. Ga~ Prllllad. 
Sykl!z_llr. E. F. 
Tin 'J1&", Mr. 
Walayat.allah, Khan Bahadur H.M. 
Yakub, Maulvi Mubammad. 
Yorml., Mr. O. If. 
Ziuddin Ab .... , Dr . 

• 1.'. ~tJl\: lsbould like to aa)Jlonourable Members whether- they 
wish to sit I~te. fodny and finish this DiU. I am inclined to think that 
·it .would btl .~~j~ble to sit late this evening and finiflh this Bill, in ~ 
th~t the se!J8Jot;l.m$J'. n~ .be unduly proJooged. , . 

(~her amendments to· ·616u18 i WeM' not . moved.) 

• 
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Mr. Pruldent: 1'be question iii that c)aule 8stlloo part of the Bill. 
'!'he motion was adopted .... 
Clause 3 was added to the Bill. 
Mr. G. XOI'IaD: I Ulove: 
"That after claUle 3 the folloWing claute be iuert.ed : 

'4. Notwith.tanding anything contained in Pal·t V of Schedule II to tho Indian 
DOl} of COltOlll' oa wllea' Tariff Act, 1894 ... _or in aectioD 4 of the Indian 

1I01U'. Finance Act, ll1Q~, the duty of CaItoma to be 
levied and roUtcted on wheat flour imported into any port to ... hich thi. 
A.ct applies, ahaU be at the rate 01 two rapeea per hundredweiaM'." 

I am not going to make a speech about this because 1 think every one 
in this Honourable House understands exactly what this new cl.8use mead!. 
The duty on imported wheat is now rupees two a hundredweight. The 
duty on flour under tlle Indian Finance Act, 1931, is 20 per cent. and 
therefore the dificrence between 65 and 20 per C$lt. is .. ery considerable 
and 1 ·have received· communications from all parts of India pressing for 
a higher duty on flour, as competition is greatly fe8l'ed if this difference 
in duty were to continue. People may say that it is very doubtful indeed 
but when you think that Australian flour is imported into all ports close 
to the Bay of Bengal and Burma, it does not want much imagination to 
see that a few hundred miles further, which would not cost very much in 
the way of freight, would ena.ble the ftourmi)ljng indUitry of Australia to 
compete successfully with Indian mills and the purc~ of Indian wheat 
would be eurtailed to the extent of the competition with Auetraliap. flour. 
~ir, I move thiljl lW.lendment for the consideration of this HOIlourable 
House. 

JIIo1Ilv1 K1Ibammtd Yahb: Sir, the &meBdment mo'Yed by my Hon-
ourflble friend is quite just and equitable. We, Sir, are not selfish like 
.the Bombay BDd Calcutta millownera, and therefore if anything which 
is just and equitable comes from any Quaner,-it lIlay come evell from 
my Honourable friends of the European Group-we are quite prepared to 
accept it. 

'!'he, lloDoara~1 SIr George JtabaJ: Mr. President, it may perhaps save 
ti.me if I inti.mate at once that Govertlment are prepared to accept this 
amendment .. ' ~eir original view was that, with the probable level of wheat 
prices in lndia, there would be no occasion for a higher duty on flour, but, 
after reconsidering the matter, they came to the conclusion that it (',ould 
not be swd that the da~er of the importation of flour from abroad was 
negligible, . and that the right thing would be to extend the duty from 
wheat to. wheat flour. That practically covers I think all I need say on 

, tlie point: It does not seem likely that the new duty will raise the price 
Qf B'64t to" ·the consumer to a larger exten! than the original duty raisee 
the price of whEVI.t. " 

JIr.JIruI4lnt.: The question is: 
"That. after c:lallIe 3 the followin~ clause be inaerted : 

'4. Notwit,Ju;taDding auything OOIItaihecl in Part."V of Scheduln II tc. th~ Indian 
Dall of COIloml 0lI, wheat Tariff Act, 1894, (lr in I.Iection 4 or tbe Indian 

1II1!1'" .'. Fil\anQe Act, 1931, t.he duty of CUlltGms to be 
levied and oo11ected (In wheat lour imported into any port to which tIUe 
Act "pli., ' • .:u "be.at t!* .k of ~ l'IIpeeis. ,.. ~.~'~ .. 

Th. motion was adopted. . 



"~ QtlW oIaUJe-4 do at.and .-It of ,the Bill." 

The motion was adopted. 

New clause 4 was added to the Bill. 

111'. G ....... : Sir. I beg to move: 

(81az )uR. -1081. 

"TbM __ 4 be n-numbued .. aulH:la1lle (11 of ela .. 6. ud to thal claua .. 110 
re-numbered th. foUl.wing .ulJ-cl"ulIe be added: 

'(2) H. after anch inquiry .. be t.hink. DeCeIIIIII'Y. t.be GoverDOr 0 ..... ill <:'loa!Kil 
i. Of opinion lhal lhe dUly of cwatoma iJDpoeed. b, aeot.ioa 4 » .lt~ .. 
he may.)ly notificalion in the GueUe of India.-

(If) redoev IUCb duty to Ncb ut., '1 be t.hJ1Ib ... bat. .. lei .. t.n 
make it. lower than AD ". wrioretll cNty of t.weat.)' per ..... or 

(III declare that aect.ion 4 aball c:eue to bal', .Iect· ... 

Sir. 1 do no~ think I need say any~ beyond thla that this follow-
from the acceptance of new clause 4. 811'. I move_ 

Dhraa Ballad. T. BaDpcIIarIar (8011*11 Afoot cum Chingleput: NOB' 
Muhammadan Rural): Sir. I object to this amendment OIl priDoiple. 
Here is a Legislative Aaeembly asked to give its vote for " putioalar 
tariff, and the Assembly haa been convinced that the impoaition of .... t 
taritI is necessary in the interests of the protection of the publio. The 
object of this clauae is to clothe the executive with the power *0 ohaaee the 
vote of the Legislature. This is only a temporary measure. intended to 
he 'Operative for a year .oo1y. and in the ooune of that ,ear it i. intended 
that ilie executive should interlere with the vote of the Legislature, on 
ita being satimed that that oourae is neceuary after such inquiry Be it 
thinks fit to make. It. appears to be vicious in principle. Sir. this aort 
of giving the executive power to override the Legislature baa beeD leverely 
commented upon by recent writers on legislative methods. Sir, I do not 
think it is an OCOQsion where the executive should be entrusted with this 
power. The executive has been halting and hesitating in introduoing 
me8lJUl'es of this sort, and they have satisfied the Assembly that there i. 
need for this high protective tariff. and the1 have taken care to see that-
this is temporary for one year only. So. ,Sir. there is absolutel): no need 
for the Legislature to clothe the executive with the power to reCluce it nt 
their pleasure_ If really there happens to be need for it. le~ them come 
to the A88embly with the facta, and if they are such tlult the legislation 
mould be modified. that can ~ done. Sir. I refuse to be a party to 
such sort of clothing the ex~utive with this power. 

Diwaa B&hadur A. Bamuwaml KlIdaII&r: Sir. I rile to support the 
objection voicad by the Honourable the Leader of the Nationalist Party. 
A new claule 4 bas been introduced. and to this a sub'BectiOlL haB now 
been added. Sir. we cannot be parties to arming the oeuoutive w¥.h the 
power to increase or reduce these duties at their will and pleasure. The 
clause no doubt gives them power to reduce the duties. If. case is made 
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out for reduction, I do think they ought to come up to this House, and if 
that reduetioa ia to be carried out, it should be carried out by a vote of this 
Legislature. Surely, before Septembe~ next an emergency, of this kind 
is not going to ariao, and if within six months of t~ working of this Aet 
there are considerationa brought to the notice of the Government, I feel 
that those oonsiderationa ought to be placed before this House at the Sim)a 
SellBion and that they should then if necessary be asked to amend the deci-
sion which they have now oome to. Sir, I oppose both clause 4 as ii 
stands and the further addition that Mr. Morgan has moved to it. 

TIle JIoDoarable, ~Ir Geor18 BalD,.: I think, Sir, that my Honourable 
frienda opposite are unduly apprehensive both 8S to clause 4 of the Bill-
I am giving the number of the clause in the Bill as originally introduced-
and as regards this particular amendment. The reason why clause 4 has 
been included in the Eill is to be found in the fact that the duty on wheat 
has been fixed at a very high rate. The ordinary protective duties ate 
fixed so AI to adjust the difference between the fair selling prices and the 
pribes at which goods are likely to be imported from abroad. But here 
we are in a totally different position, for we are proposing a rate of duty 
which to all intents and purposes makes imports entirely unprofitable. 
That being so, there is always a danger that the surplus in Northern India 
might be exhausted, Rnd that then the increase in the price t.o the con-
sumer in the more distant partll of the country mirht be really serioul. 

DlwUl Blhadur A. Bamalwlml KudaUar: In the course of one ~'ear? 

!'lie HoDourable Sir George BalD,.: I do not myself consider that it 
is a very probable contingency.. but ib is a contingency, which has to be 
provided againl1t, and I do not see, Sir, hOw Government can give way to 
the objections which have been urged. It is a matter in which we should 
certainly not wish to proceed hastily. Personally, I should desire to be 
very fully informed not only of the facts but of the opinions of all those 
who might be interested in the question before action WIlS taken. If an,' 
Honourable Member is under the apprehension that the Govetnment are 
likely to act suddenly or unexpectedly, he is under a total misapprehen. 
sion of our attitude. I think it would in any case be desirable that before 
aation was taken, there should be full consultation with the trade with 
those who represent the interests of the. cultivators, 8nd with oth~rs. I 
think- it is also a matter on which I should wish to. consult the Standinr 
Advisory Committee of the Commerce Depariment. That pra.ctically ex-
hausts what. I have to say, Sir. I think Government must adhere to the 
provisions of the clAUse 8S they introduced it, subject to the consequential 
change which my Honourable friend, Mr. Morgan, has proposed. 

Mr. PreIl4en\: The question is: 

·'That clause 4 'be re-numbered al auh-claulle (1) of c1aulle 5, and to that c1aUlle .. 110 
rll-numbered the following aab-clauae be added : 

'(2) If~ after .... c~ inquiry as he thinks necessary, the ftovernor General in Council 
I. of opinion th~t the duty of cUitomlll imposed by aection 4 i. el[08Il1ive 
he may, by notification in the Gazette of India,-

(a) reduce. 8uch dut.y to 8uch extent 88 he thinks fit bllt not 10 a8 to 
make It lower than an atl "010",,, duty of twenty per cent., or 

(IJI) c'eclare that teetiGn 4 &ball cea. to havt' effecrt'." 



The Aeaembl)' divided : 

.] 

Ahmed. IIr. K. 
AJIali ... ][haia '!'i..... Baa 

BahMur Malik. 
Allkleuria. Mr. N. ft. 
Ayyallgar. Diwao Bahadur V. 

Bhaab.,yam. 
Bajpai. ilr .•. 8. 
BaDarji. Yr .• ~ 
BalUD. Mr. B.. .,. 
1Ioac. Kr. O. 1'. 
Chatterjee, Th. Bml. J. O. 
Crerat. 'I'Ite ~ SIr J .... 
F ... 4.B.... ft. Boacarat.. KhaD 

Babadu IliaD Sir. 
• Fox, Mr . .D. B. 

FNIlt"h, Mr. J. 9. 
Gh_n, Mr. A. H. 
Uiilner. Lieat..-OoIoneI II. A. J. 
GraJWo, Sir Lancelet. 
U"YJ1fte, Mr .. O. W. 
H_tboot., Mr. L. V. 
Halet.t. 1Ir. J. 
Howell, Mr. E. B. 
Jawahar 8iDgb, Bardar BaJada, 

S,rdar. 

[818'l' Hu. JUSt. 

JOIbi, Mr. N. 11. 
KhurahllClAh..a nan, lit. 
Jbcmm.... Mr. A. M. 
1f0ll~, lIr. H. 
Moore, Ilr. Arthm. 
Korpn, Mr. G." a. __ • , 
Mukherj!8.. Rai BahauUI', 8. 01 

Pancma, Mr. A. A- L. , 
~, The HClllouraW. Sir 0-... 
Raiaman, Mr. A-
'Rau, Yr. H. SbaDkar. 
Roy, Kumar G. B. 
Roy, ,Mr. K. O. 
Bahi, Yr. Bam Pnlhad Nen,ua. 
Same. 1Ir. H. A .• 
Sarma, Mr. R. B. 
Schaa.r. Th. HOIIourabl. ERr 0 .... . 
Sher Muhammad n .. G.ld .... . 

'Captain. 
Shillidy. Mr. J. 064... 
8todd. Mr. E. 
Sohrall'aniy. Dr. A. 
~k •• Mr. E. 1'. 
TiD Tat , IIr. 
\·(.ung. 'ft.fr. O. M. 

NOB8-34. 

Abdul MatiD Ch .. udhury, Kr. 
AW... RabhD. Sir. 
Anwar·lIl·una, Ill'. Y.h ........ 
Azhar Ali, Mr. MuhaaalDlld. 
Bhupot 8ia" 1Ir. 
Bi ..... Mr. O. O. 
Du. Mr. B. 
Dadlacwi.., Mr. lIIabakttlllilr BiDe. 
nailL. Mr. AIIUII' Na!h. 

. Gunjal, Mr. N. B. 
Harban. SiD", Brar, Sirder. 
Hari Baj 8 • ..,., Lala. 
Jadbav, 1Ir. B. V. 
• Teb~. Sir Cow .. jl 
.Tog, Mr. 8. O. . 
Kya" _yiat. U. 
T .. hiri Chaudhury, Mr. D. K. 
Liladhar Chaudhury, 8«b. 

The IIUrt.ion was adoptieCt. 

Misra. Mr. D. N. 
Mitra., Mr. 8. O. 
Mudatier, Diwan Bahachlr A. 
, Bamaawami. 

. )fujumdar. Bardar G. N. 
Munahi, Ilr . .Tehanalr K. 
Murta.. 8aheb "&hadar. Mauhi 

. Sayyid. 
Paadi~ Reo Bahad.., 8. a. 
!tanpchariar. Dewan Bahadup T. 
1I!Iarda. Rai Sahib Uuhn .. 
8hah N.w .. , Mien V .. hammad 
8!up. Mr. Gaya Praaad. . 

·8Itanma1'llju. Ill'. B • 
.Th~D, Ilr. K. P. .' ~ 
Wala:vataU.h. ltban Bahadur H '1\t: 

.Yabh .• If.alvi Mqbaftl1Ui., 
Z1auddln Ahmad, nr.· . 

1Ir. JInII4a\! According to the amendment just looeptcd olause 4 
hila become clauae 5 and it haa been amended. Therefore, the q'ueltion i,: 

'''l'bat clauae 5, al ameaded, If.ancl ~ of tb, ~l." 
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·.r.he A880mbly divided: 

AYES-46. 

Ahmed. Mr. K 
.All&h Bakab Khan 'fiwana, Khan 

B.dur lIalik. 
Allklesaria, lito. N. N. 
Ayyan;u, Viwan Bahadur V. 

BbuhYBID. 
Bajpai. Mr. It S. 
BaDal\iit .llr. Rajnarayan. 
Beum, .Irlr. IS. F. 
&ai. Mr. O. 1.'. 
ChattAr~. The Bevd. J. (l 
Crerar. The Honourable Sir J ..... 
Fazl-j-Baaain, The Hnnourable Khan 

Bahadur Mian Sir 
Fox, Mr. 11. B. 
French, Mr. J. C. 
Ohuznavi. Mr. A. H. 
Gidney. Lieut.-Colonel B. A. J. 
Oraham, Sir Lanoelot.. 
Gwynne, Mr. C. W. 
Heathcote, IIr. L V. 
Hazlett.. Mr. J. 
BoweU. Mr. B. B. 
Jawabar Sinib, Bardar Babadur 

Bardar. 
Jewd, Mr. N. M. 

Abdul Matin' Chaudhury, Mr. 
Abdur Rahim, Sir 
Anwar-ul·Azim, Mr. Muhammad. 
Azhar Ali, Mr. Muhammad. 
Bhuput. Sing, Mr. 
BiB.aI, Mr. C. C. 
Dasl Mr. B. 
DUdhoria, Mr. Nabakilmar SIn •. 
Dat.t, Mr. .Amar Nath. 
O1Jnjal, Mr. N. R. 
Harb8111 Singh Brar, Sirdar. 
Hari Raj 8wamp, JAla. 
l'!mAii Ali Khan, Kllnwar Hajee. 
Jadhav, Mr. B. V. 
• Tehangir. Sir Cowalji. 
Jog, Mr. 8. G. 
K\"nw M'\'inL U. 
l.nloiri Cillmclhury, Mr. n. K. 

Th(' motion was adoptee!. 

NOJrB.-a4. 

Khar.hed Ahmad Khan, Mr. 
Macmillan, Mr. A. K . 
Montaomery, Mr. B. 
Moore. Mr. Arthur. 
Morgan, IIr. G. 
Mukherjee, RaJ. Bahadur S. C. 
Pltr80nll, Mr. A. A. L. 
Rainy, 'fbe HODODrabJe Bir George. 
Rai SDlaIl , Mr. A. . 
Rau, Mr. H. Shankar. ' 
Roy, Kumar G. R. 
Boy, Mr. K. C. . 
Sahl, Mr. Ram Pl'aabad Narayan. '" ~ 
Samt, Mr. B. A. 
Sarma., Mr. R. S. 
8chwot.ar, The HOIlOIU'abie Sir Georp. 
Scott, Mr. J. Buuay. 
Sher lIahamJllad Khan Gakhar. 

Captain. 
Shillidy, Mr. J. A. 
atudd, Kr. E. 
Suhrawardy, Dr. A. 
Syk_..r. Mr. E. F. 
'tin 'I.·ut, Mr. 
Yonng. Mr. G. M. 

Liladhar DJaudh~, SeIth. 
MiIra, Mr. B. N. 
Ki~a. Mr. S. 0. 
Mucla1iar, Diwu. Bahadur A. 

Ramanrami. 
Mujamdar, Bardar G. N. 
Munahi, Mr. J ......... Jt., 
PlUldit, R.o BahaGar 8 .. 'B. 
Raupcbariar.l. pew. Ba.hadur T. 
Bard&, Bai tlabib Barbilas. 
Shah Nawu, Ilia Muhammad. 
Singh, M.r. GaYA Pruad. 
Sitaramaraju. Mr. B. 
Thampan, Mr. K. P . 
Walayatullah, Khan Bahadur B. M. 
Yakub, MRulvi Muhammad. 
1.iRllddin Ahmad, D,·. 

elnURe !i, as amended, was added to the BII1. 
elnURe 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 
'!'he Honourable Sir George lI.aiDy: Sir. I move that the Rill, as 

amended, be passed. : 
Kian Kuhammad Shah Kawai: Sir, before the Bill is passed I desire 

to make a few observations. On behalf of the Members from the Punjab 
and t,he United Provinces, I am authorised to Bay that we are DO longer 
interested in thi$ Eill. With clause 3 in it, we belieTe that the Bill 

• 



LBOISLA TJVB ABSEMDT.Y. [81aT ~AR. 1981. 

[?dian Muhammad Shah Na,\\&Z.] 
will serve 110 uStlful pUl'pOlle: it, will not. benefit us and we believe it ia a 
oamoufta~ There is 8 proverb in Persian which SRYS: 

0/.., rib in ~(J' guu_ht, 
,CA". yaJ., ,.iZG c/"A !lu!.· dagt. 

"WIum the water has ri"D above your heat!, it. Dlake. no c1itrerence wbether it ri_ 
ODe inch or ODe yard. beeaalll in any cue Y(III W1U be cboned." 

. With these remarks I leRvp. the Bill. It may be pastted or rejected 
~t as the House likea. 

IiIdar Bar ..... IIIIIh JInr: Sir, I support what Mian Shah Nawaz has 
said on behalf ~tbe Punjab Members. I want to bring home to Govern· 
ment that if they oarry out their present polioy of driving the p8aeantry 
of Indfa to desperation, the time will soon come when Com~unism not by 
choice or conviction bUIi bv force of circumstances will be the order of the 
day; and .. ben an account is taken, it will not. be the Oongreea or the 
Memben on theae Benohes who will be responsible, but the Memben On 
the Treasury Beochea, for uprooting the very foundations of Bill Brilatmic 
Majesty's Empire in India. They must now take Booouot of it and not 

'" drive the p8BRBlltry of lDdia to desperation. We afa indiftereni to the 
Eill B8 it stands. ~t does not interest us in any way. I~ will ~imply bene-
fit Andrew Yule and Co., and Balli Brothers and the European cOmmunity 
AIlcl the mDl Dlapr,tes. They Bfe doing the 8BlDe a8 they eli! in ih8' aue 
of the steel indust.",. They are not benefiting the poor people of India 
but only the rieh. We are indifferent to the Bill Rnd will take no further 
part in it. 

JIr. ~d~nt: The qlH'!Jiion i,,; 
"That the Bill, at amended, be p.ned." 
.The motion was adop~. 
The Alaemhl] then adjourned till Eleven of the Clock, on W~De~y. 

the 1st April, 1,,81. 
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